
THE > ----,.. 

.. ',J -

(lOth November to 22nd November, 1941) 

TENTH SESSION 
OF THE 

~Ol)RTH COUNCIL OF STATE, 1941 
~ 
I 
~ 

\ 
,.\ , 
( , 

.-

Monday, 17th November, 1941



• 0IlIIQ, 1001 November, 1941-
·liembers Sworn 

. CONTENTS • 

Wel~e to His Excellency the Commander-in Chief. 
QuestiollS and Annen . 
Statements, etc., laid on the table 

InfOrmation promi8ed in reply to questions laid on the table 

Congratulation- to recipients of Honours 
H~ from His Excellency the Governor General 
Committee on Petitions _ 
Governor General's &llllent to Bills 
Bills passed by the Legislative Aalembly laid on the _hie 
Message from· the Legislative ABBem bly 
Defence Consultative Committee 
S~ding Committee for the Department of Supply 
Statement of Businl!BR '. 

TaesdaJ, 11th Novemller, 1941-
Questions and Answers . 
Statement re Non-partidpation by the Muslim League Party in the Autumn 

Session . 
Death of Sir Ganganath Jha 

,Bills passea by tho ~islative ABBembly laid on the table 
Resolution re Purchaae ofthc B. & N., W. R.-Adopted-
Resolution re Registration of architect&-Withdrawn . 

.. 

- RCilolution re Representation of India at the International Labour Confer. 
ence-~<\dopted. &8 amendded 

Tbunday, 13th Novemller. 1941-
Questions and Answers . 
Defence Consultative Committee 
Standing Vommittee for the Department of Supply 
rull. Passed. hy the Legislative AI'Ilembly laid on the table 

.St¥t'ments. t'U> .. laid on the table 
Q,otrai Advisory Board of Edu('.ation in India . 
Code of Oriminal Pro<'edu}'(' (Amendment) Bill-Considered and passed 
Code of Criminal Procedure (Sec·ond Amendment) BilJ-Consiaered snd passed 
Factories (Amendment) Bill-Considered and passed . . 

\JIffies Maternity Benefit Bill-Considered and passed. as ame~ded 
Reaolution re Amendment of Auditors' Certificates Rules, 1932-Adopted 
8\&tement of Buaineu 

1 
1-1 
2-10 

19-24. 
25-2'7 
34-41 
~% 

27-33 
42-43 

43 

" 44 
"-46 

45 
46---47 

('1 
47-48 

62-83 
63--M 

64 
,,64-'1(1 
77-'-80 

IH-91 

\I~-I08 

108 
108 

.-nIr • 
108-109 

109 
109-110 

llO 
110-111 
111-113 

114 
If4 



ii . , 
-OIldaJ, 17B1 Novllllber, 1141-

Questions and .AD8wera • 
Billa paued by the Legial&tive .A.embly laid on the table 
Central AdviBoq Board of Education in India . 
Information prolniaed in reply to queetiona laid on the table ' 
Indian Limitation (Amendment) Bill-Preeentation of Report of Select Com· 

mittee .' . 
Aligarh MuBlim University (Amendment) Bill-Coilaidered and p&8IIed. • 
Madl'808 Port Trust (Amendment) Bill-Considered and p&II86d 

Tuesday, 18th November,1M1-
Questions and Answen • 
Meua.ge from the.LegiaI&tive Assembly 
ReI!olution re Royal Indian Navy-Adopted 
Resolution re Appointment of non· Official Visitors chosen from the Central 

Legislatur£' to visit Security Prisoners in the Deoli Detention Camp--
Adopted. as a.mended 

Re8olution re Altantic Charter--~dotped . 
Professions Tax Limitation Bill-Considered and passed 
Federal Court Bill-Considered and passed 
Indian Merchant Shipping (Amendment) Bill--ConHidered lind passed 

Wednesday, 19th November, 1141-
Questions and Answers • ..:.-"~ . ~ 
Standinj( Committee for the Department of Supply 
Indian Income·tax (Amendment) Bill--Considered and passed 
Excess Profits Tax (Second Amendment) BiII-ConRidered and pa.ased • 
Railways (Local Authorities' Taxation) Bill-Considered and passed 
India.n Companies (Amendment) BiIILConsidered and pa,"ed 
Trade Marks (Amendment) Bill-Considered and passed 

Thunday, 10th November, 1Mt-
.......... 

Sta~ding ('.ommittee for the Department of Supply 
./ 

Indian Limitation (Amendment) Bill-Considered and p&8/ll.·d 
Resolution,.. India.nization in the Indian Police S!'rvice--Withdrawn 
Resolution re Prote£'tioll of the rights of Indians in M&layn--Wfthdrawn 
Statement of Bueiness 

8atDrday, 12114 November, 1fM~­
Queet~ons and Answers " , 
IDformat,ion promised in reply to questions laid OD the Table 
Motion,.. Joint Report of' the Indo.Ceylon Delegations-Coneidered a.Dd 

adopted 

p~. 

116-1 .. 
141 
141 
I'll 

I'll 
1~161 

.1-165 

157-186 
186 

185-195 

195-201 
201-220 
220-222 

222 
222-223 

-225-=23i 
231 

231-246 
246-251 

251 
252-253 

253 

265 

2¥-256 
25~272 

27'-290 
290 

198--316 



CORRIGENDA. 

In the Council of State Debates, 
1941, Vol. n,-

(1) On page 4, in the top line,-
fOf' " India " read " Indian "; 

(2) On page 136, in line 3 from the 
top,-

fOf' " one is at " read "that is, 
with ". 

(3) On page 142, in line 5,-

delete the words " at the time H; 

(4) On page 147, in line 4,-
for " I lay a statement on the 

table " read " A statement 
has been laid on the 
table ". 



COUNCIL OF STATE. 
Monday, 17th N(Jf)ember,1941. 

The Council met in the Council Chamber of the Council House at Eleven 
~f the Clock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 

INDIGENOUS MANuJoACTURE OJ' SURGIOAL INSTRUMENTS AND APPLl.UTCES. 
SO. Tm: HONOURABLE RAJA YUVERAJ DUTTA SINGH: With 

-reference to the committee which was appointed under the auspices of the Direc-
tor General of the Indian Medical Service in Delhi in May last with a view to the 
standardisation of surgical instruments and appliances will Government sta~ 
what steps, ifany, have beeJ;l. taken towards the manufacture of such instru-
ments and appliances in India and whether such manufactured articles will be 
available for private sale, or whether their supply will be confined only to 
Government military and civil purposes, including A. R. P. , By what 
time the a.rticles are expected to be available' 

THE HONOURABLE Ma. A. DlDC. WILLIAMS: The committee to which 
the Honourable Member refers has in consultation with the industry established 
indigenous manufacture of a wide range of surgical instruments and appliances. 
These articles are already available fbr private sale. 

EsTABLISlDIENT OJ' SAMPLE RoOJ[8 FOR THE DISPLAY OF ARTIOLES RBQUlRBD 
BY THE SUPPLY DEPARTJONT. 

<to 
81. Tm: HONOURABLE RAJA YUVERAJ DUTTA SINGH: Will Govern-

'ment state whether they have established, or propose to establish at important 
-eentres in India, Ii&IIlple rooms for the display of a.rticles required by the Supply 
Depa.rtment which are either not being produced at all in India at present or 
produced on a scaJ.e insufficient to meet the full demand 1 If so, at what 
<'entres have BUch sample roqms been establisb.ed' 

Tm: HONOUB;ABLE M:B. A. DEC. WILLIAMS : Yes, an officer has been 
-placed on special duty for establishing sample rooms of the type referred to 
.by the Honourable Member at important centres in India. 

No suc~ sample rooms have yet been actually established. 

ESTABLISlDIENT OF A FuEL RBSEABOJI bSl'ITOTE AT DluNBAD . . 
82. TlIB HONOU1WlLB RAJA YUVERAJ DU'l'TA SINGH: (a) Do 

<Government propose to establish a Fuel Research Institute at Dhanba.d, 
where the School of Mines is located in Bihar' IfBO, is it one of the object. 
of the Institute to make experiments in the way of finding out a suitable 
substitute for petrol for runnin.,g automobiles , 

(6) What will be the approximate expenditure involved, non.recurriJlg 
.and. recurring , 

( lI5 ) 
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!lm HONOURABLE SIB ALAN LLOYD: There is no proposal at presen' 
before Government to establish a Fuel Research InStitute at Dhanbad. The-
rest of the question does not arise. 

CoMMISSIONING OF MR. GEOFFREY TYSON TO WBlTE ON INDIAN bmUSTBY IN 
WAR TIME. 

83. To BONOUlLABLE RAJA YUVERAJ DUTTA SINGH: (a) !s-
it a fact that a British journalist in Calcutta has been recently appointed 
to write a book on the activities of the Supply Department and their 
effect on the industrial development of the country 1 If so, what is the name-
of this gentleman, a.nd what are his special qualifications for the post ; and what 
pay and other emoluments are given to him , 

(lI) Why wa.s not a qualified Indian appointed, or why was not the work 
entrusted to the Information Officer connected with the Supply Departmentr 

or the Bureau of Public Information 1 

THE RIGHT HONOURABLE SIB AKBAR HYDARI: Ca) Mr. Geoffrey 
Tyson has been commissioned to write a book giving a picture of Indian industry 
in war time, with particular reference to the effect of the war" on established 
industries and on the growth of new industries. It will not be a book on the 
activities of the Supply Department. The decision was taken in June, 1941r 
and the work is likely to take about nine months, and Mr. Tyson is to have & 
fee of Rs. 5,000. Mr. Tyson is an experienced writer and journalist, a pro-
fessional economist and the editor of Oapital, well known as being one of the 
leading Indian financial journals, and has wide contacts with the leaders of 
industry in India. . 

(lI) The matter was fully considered and Mr. Tyson was thought in view 
of his experience and contacts as detailed above to be the person best qualified 
to do the work. There would have been no advantage and no saving in expense 
in =ting an Information Officer to write the book, as it would have been 
ne to take him off his ordinary duties and appoint someone else to do-
~.' . 

. THE HONOURABLE MR. P. N. SAPRU: Was the post advertised in the-
Press t 

THE RIGHT HONOUBABlilll SIB AKBAR HYDARI: It was not ad~ 
vertised. 

THE HONOURABLE MR. P. N. SAPRU: How and by whom was the selec-
tion made t 

THE RIGHT HONOURABLE SIB AKBAR HYDARI: The selection wu 
made in the Department after such consultation as there was. • . 

THE HONOU'BABloE MR. P. N. SAPRU: Consultation with whom! 
Was there any Selection Committee of the Department to recommend the 
gentleman conoerned or was it made by the Head of the Department himself 
without My consultation 1 

THE HONOURABLE THE PRESIDENT: He said "in consultation with 
the Department". ' 
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THE HONOURABLE MR. P. N. SAPRU: I want to know wha~ "the 
Department" means. 

THE HONOURABLE THE PRESIDENT: Then YO\1 can ask that question. 
o 

THE HONOURABLE MR. P. N. SAPRU: What does" the Department ,~ 
mean 1 

THE RIGHT HONOURABLE Sm AKBAR HYDARI: The appointment 
was made within the powers of the Government of India. 

THE HONOURABLE MR. P. N. SAPRU: That does not answer my ques-
tion. I know that the Government of India is even more mighty than Hitler 
and Mussolini. What 1 want to know is how, in this particuIa.r case, the 
selection was made t Consultation with whom , 

THE RIGHT HONOURABLE Sm AKBAR HYDARI: Such consultation 
as the Government of India in the Department concerned thought necessary. 

THE HON'OURABLE PANDIT HIRDAY NATH KUNZRU: What were 
the efforts made to secure a qualified Indian 1 

(No answer.) 

Tm: HONOUBABLB PANDIT HIRDAY NATH KUNZRU: Has the 
Honourable the Leader of the House not understood the question or is he un-
willing to answer the question ! 

Tm: HONOURABLE THE PRESIDENT: His silence denotes that he·is 
not willing to &IlBWE!1' the question. 

Tm: HONOURABLE PANDIT :a:IRDAY NATH KUNZRU: E.aordi-
nary! 

ROYAL INDIAN NAVY. 

84. Tm: HONOUBABLlD RAJA YUVERAJ DUTl'A SINGH: Will Govern-
ment give tl,t' present strength of the Royal Indian Navy and a brief account 
of its expansion during the past year, 80 far as this could be done without 
divulging secrets , 

THE HONOU'RABLE MR. A. DEC. WILLIAMS (on behalf of His Excellen,cy 
the Comlr)ander-in-Chief): Government consider it is not in the public in-
terest t<T disclose the figures of the strength of the Royal Indian Navy, but 
I may state that there has been during the last year, an increase of over 50 
per cent. m officers and 100 per cent. in ratings. The Boys Training Estab-
lishment in Manora. has been increased in size to accommodate 500 boys, and 
a new Signal School capable of training 500 officers and men per annum has 
been completed in Bombay. The Mechanical Training Establisl-.ment in 
Bombay which formerly trained 140 men per annum, has now been enIa.rged 
a.nd. houses 300 pupils. Besides, an Anti-Submarine School, a Navigation 
School and an Anti-Gas School bve been established in Bombay. 
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\ INoo-Bumu. IlDIIGILATION AOREBMDT. 

85. THE HONOUBABLB RUA. YUVERAJ DUTrA SINGH: (a) Are 
Government aware that the Indo-Burm'lo Immigration Agreement recently 
concluded has aroused .. feeling of keen disappointment, and grave concern of 
the Indian public, and the Indian commercial community", and" spontaneous 
and genuine feelings of a.nxiety, resentment, a.nd even indignation'" And 
have Government in this connection received any representation from 
the Committee of the Federation of the Indian Chambers of Commerce and 
Industry, the Council of the Imperial Indian Citizenship Association and the 
Committee appointed of the AIl-Parties meeting held at Madras on the 28th 
July, 1941 , 

(b) wm Government state when the Report of the Commission of Enquiry 
to examine the question of Indian immigration into Burma. "which formed a 
6uitable ba.sis for negotiation", was submitted; and when was the Report made 
available to the members of the Bajpai Delegation, and to the general public! 

(e) Will Government state why no non-official Indian was associa.ted with. 
the Delegation ! 

(d) Is it a fact that even the ad hoc Committee appointed by 
Indians in Burma was not fully consulted on all the points and that when the 
terms of the Agreement were made known, the Committee immediately lodged 
their protest with the Government of India. , 

(e) Were members of the Standing Emigration Committee supplied with 
the Report of the Baxter Committee, and were they consulted and was their 
approval obtained before the final conclusion of the .Agreement was reached , 

(I) Are Government aware that Mr. Butler, speaking on behalf of Govern-
ment in the House of Commons, in November, 1936, definitely gave the assur-
ance that .. we do not wa.nt to stop the free entry of Indians in general" in 
Burma' If so, why these restrictions have now been imposed , 

Ta HONOURA.RLE MR. G. S. BOZMAN: (a) There has been considerable 
<lriticism of the Agreement in the press and elsewhere and Government have 
received a number of representations on the subject including the one referred 
to by the Honourable Member. 

(b) Mr. Baxter submitted his Report to the Government of Burma in 
Qctober, 1940, and it was ma(le available to the Government of India for 
their confidential information in February, 1941. It was available to the 
Delegation before it proceeded to Burma and, as the Honourable Member is 
aware, it was published on the 22nd July, 1941. 

(e) Government did not consider it necessary to associate non-officials 
with the Delegation as they had consulted the Standing Emigration Com-
mittee representing both Houses of the Indian Legislature before the Dele-
gation proceeded to Burma. . 

(d) There were certain points upon which the ad 1wc Committee was not 
<lonsulted. The ad hoc Committee addressed a representation to the Govern-
ment of India. soon after the publication of the Agreement. 

(e) Copies of the reoommendations of the Baxter Commission were sup-
plied to the Members of the Standing Emigration Committee, who were 'also 
(lonsulted before the Agreement was approved. 



QUBB'l'IOJrS AND dlWOS ll~ , 
(f) The Answer to the first part of the question is in the a.ftirmative. As 

regards the I!I8COnd part, the Agreement has not yet come into force except 
in regard to the prohibition of emigration of unskilled labour to Burma and 
the Government of India have communicated the. criticisms of the ~eement 
to the Secretary of State and have suggested that certain adjustments shou 
be made before it is put into force by an Order in Council. 

BALANCE OF TRADE BETWEEN BBITISH hmu. AND FOREIGN CoUNTBIBS. 

86. THE HONOURABLE MR. M. N. DALAL: (a) Will Government lay 
on the table of the House & statement regarding the movement of exports of 
priV&te merchandise from India, in comparison with the corresponding stream 
of imports, from November, 1940 to the end of October, 1941 , 

(6) How far has the b&1ance of trade in these statistics affected the inter-
national value of the rupee and the remitt&nces from Indio. ! 

(c) Will Government state whether &ny further balances are being accu-
mulated outside India, and, if so, to what purpose do they propose to &pply 
such surplus b&1ances 1 

THE HONOURABLE MR. C. E. JONES: (a) A statement showing monthly 
figures for export and import of private merchandise and treasure from October, 
1940 to September, 1941 isla.id on the table of the House. Figur~sfor October, 
1941 are not yet ava.ila.ble. I would, however, point out that these figures do. 
not present a completely accurate picture of the ba.lance of trade as imports 
and exports on Government account for Defence purposes are not included in 
these statistics. 

(6) The ba.lance of trade as revealed in these statistics has had no effect 
either on remittances or on the exchange value of the rupee. 

(c) If the Honourable Member is referring to the sterling balances 'at the 
credit of the Reserve Bank of India, I would refer him to the Statement of' 
Account of the Bank published weekly in the Gazette of India. As explained 
in the Finance Member's last Budget Speech these acquisitions of sterling have 
enabled the Reserve Bank inter alia to put large amounts at the disposal of 
the Government of India for the repatriation of our sterling debt. 

THE HONOUB.ABLE MR. M. N. DALAL: Do Government realise that &ny 
further accumulation of bal&nces outside India would not be in India's interest 
because we do not require it for discharging our obligations and Indian in-
dustry needs money! 

Tim HONOURABLE MR. C. E. JONES: Government do not realise that. 
payment ~or supplies made is not in India's interests. 

THB HONOURABLE PANDIT HIRDAY NATH KUNZRU: Do Govern-
ment rea.lise that there are further sterling debts which might advantageously 
be paid off at the present time , 

eTmlIlOBOUBABLlIlrIB. C. E. JONES: Government are well aware that. 
there are outstanding .. ling debts. 
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.8'ote~"" llhowing t1t.e. balG_ 0/ traM beeween Britillh lrul4a (~ng Bufmti) and all 
, foreign countnell (including Burma) from October, 1940 to September, 1941. 

Exports 
Balance of Balance of Total Imloo~of and re-

Oretgn exports trade transac- visible 
Month. merchan- ofmerohan- in mer- tions in balance 

dise dise chandise treasure. of 
(Private). (Private). (Privat.e). (Private). trade. 

()otober, 1940 12,78 15,42 +2,64 +1,57 +4,21 
November, 1940 12,76 16,30 +3,54 +1,20 +4,74 
.December, 1940 11,34 16,97 +5,63 +1,46 +7,01 
January, 1941 14,69 21,43 +6,74 -8 +6,6G 
lI'ebruary, 1941 11,18 12,58 +1,40 -1 +1,39 
March. 1941 . 14,56 13,32 -1,24 +6 -1.18 
April, 1941 16,93 12,11 -4,82 +6 -4,76 
May. 1941 17,79 15,15 -2,64 -9 -2,73 
June, 1941 17,61 16,47 -1,14 +17 -97 
~uly, 1941 18,37 21,54 +3,17 -1 +3,16 
August, 1941 . 14,25 23,08 +8,83 +71 +9,54 
.september, 1941 15,71 24,89 +9,18 -34 +8,84 

Total 1,7.7,97 2,09,26 +31,29 +4,70 +35,99 

TRAINING OF INDIANS IN FLYING SCHOOLS IN THlIl U. S. A. 
87. THE HONOURABLE RAJA YUVERAJ DUTrA SINGH: Will Govern-

ment state whether it is inte~ded to give flying training to India.n pupils in the 
oivilian flying school which Britain has opened or is going to open in the 
United States of America for training of pilots for wa.r purposes ! 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excel-
lency the Commander-in-Chief): Not at present. 

• DBOLABATIONS OF ELIGIBILITY IN FAVOUR OF INDIAN STATE SUBJECTS. 

88. 'l'BlII HONOUlWlLE RA.JA YUVERAJ DU'ITA SINGH: Will Govern. 
ment state whether negotiations a.re in progress, or arrangements have been 
arrived at, to secure a generai declaration of eligibility for India.n State 
subjects for appointments under the Central Government and the Secretary 
of State for India.' H 80, will Government lay on the table a copy of the 
decision arrived at and the rnles and regulations, if any. framed in this 
(lonneotion 1 

THE HONOURABLE MR. E. CONltAN.SMITH: The reply to .the first 
part of the question is in the negative and the second part therefore does not 
arise. 

SPANISH DEBTS. 

1;9. THE HONOUlL&BLB RA.JA YUVERAJ DU'ITA SINGH: Will Govern-
ment state what arrangements have been made, under the provisions of the 
Anglo-Spanish Trade and Payments Agreement, 1940. for tnnsfer of'Com-
merciaJ debts from persons in Spain to persoDJ in India 1 . . .., _ ... 
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THE HONOURABLE Sm ALAN LLOYD: The attention of the Honourable 
.Member is invited t() the Press Note iBSued by the Government of India on the, 
'Subject dated the 9th April, 1941, a copy of which is laid on the table of the 
House. 

. , ' C>t.Mtanding debtB d .. from SptJin. 
Arrallgements have been made with the authorities concerned for transfer under the' 

~. arrears .. provisioIlS of Auglo.Spanish Trade and Payments Agreement, 1940 of commer-
eial debts which fell due before Aprillat, 1939, from persona iII Spain· to persons iII India., 

The Agreement provides for liquidation of arrears by payment of a first insta.imellt of 
.50 per oent. of tile amount aue and of subsequent instalments of 10 ~r cent. each. It is not 
4!lI:pected that it will be possible to begin payment of subsequellt mstalments until 194,2. 

Creditors in Iadia who wish to adopt this method of liquidating debts of the kind des· ' 
-cribed above should request their Spanish debtors to apply (through their Bankers) to 
1;he Institute Espanol De Moneda Enranjera, Madrid, for approval of transfer of debt 
S1d for authority to deposit iII the Peseta Arrears Account pesetas repnlBBIlting 50 per oent. 
of the amount due. When deposit has been made the Institute will send to the Clearing 
Office iII LondOD iuatl'11lltions to make payment of a corresponding amounb in sterling. 

The Clearing Office iII London is unable to make paymellt direct to creditors in India 
.and the latter must therefore arrauge that a Bank in the United Kingdom receives payment 
.on their behalf and must arrauge with their Spanish debtors that the name of a speci6ed 
intermediary B&Bk is iuserted iD. the appropriate space on the form of application for 
ltranafer. 

It should be aoted that applications for such transfers must be made to the Institute 
before June 30th, 194,1. 

~OVll:BNJllllqT 0011' hmu.. 
DEPABTImlIT OF COJDlEltCE; 
NEWDELBI; 
!I'he 9th April. 1941. 

TRADB WITH RUSSIA. 

90. Tm: HOliOUBABLB RuA YUVERAJ DUTTA SINGH: Will 
Government tltate what fillip has been given to Indian trade with RUS8ia, as a 
I'esult of the British Government's promised economic assistance to Russia 
in her war with Germany' 

'IiIB HONOURABLE 8m ALAN LLOYD: Since the invasion of RuBSi& 
there has been a considerable increase in the trade of India with that country. 

BBlTISJI MlLrrABY MISSION TO RUSSIA. 

91. Tm: HONOURABLlll RAJA YUVERAJ DUTTA SINGH: Will GoV"· 
-ernment state whether any separate representation of In.di& was given on the 
British Military Mission to Rusaia in view of India's growing importance as 
a result of the situation a.rising out of Russia.'s participation in the war t 
If not, why should not independent eonta.ct be made between the India.n and 
Rusaian Governments ¥ Did the Government of India press for independent 
representation , 

*The ~ .. Spain " ~ the territories of the Peninsula, the Canary Isles and 
t.he BIIIea.rio IsIeII. Ceuta and )(eliDa, the Spanish zone of Morocoo (DOt iIloludiItg Taugier) 
~ the 8paDieh cOlonie&. ; 
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J'HE HONOURABLE MB. A. DEC. WILLIAMS (on behaJf of Hi& Excellency 
the Commander-in-Chief): The duties of the Mission being concerned wita 
broad i88ue8 of strategy affecting the whole Empire, the nece88ity for separate 
representation of India. did not arise. 

EJ'J'.BOT OF Jl'BDZDiG JUDESE ASSB'l'8-. 
92. THE HONOUBA.BLII RAJA YUVERAJ DUTrA SINGH: (a) Will! 

Government state what practical reaction the freezing of Japanese a.eeets in 
India ha.e produced or is likely to produce, with special reference to the econo-
mic and trade relatione between the two countries ! 

(6) HM India. been cODBulted by His Majesty's Government &8 regards. 
tb.e details of the ma.nner in which this policy of freezing is to be applied in view 
of the &88urance given by Mr. Eden in Parliament about the beginning of" 
August that the policy " will be worked out throughout with the clOlle8t colla-
boration and fra.nkest diecuBSione between the British Government, her domi-
nione, India, Burma and Colonies ......•. " ! 

(0) Are Government in a position to give some deta.ils of this policy, so· 
far as they can 1 

THE HONOURABLE SIR ALAN LLOYD: (a) The freezing of Japanese· 
a88ets in India. has had the effect of virtually stopping all trade between, 
India and Japan. 

(b) The answer to the first part of the question is in the affirmative. 
A~ regards the second part of the question I need only refer to my reply' 

already given to (a). 

ApPROXIMATE QUANTITIES OF FOODSTUFFS SENT TO !RAN. 
93. THE HONOUBABLE RAJA YUVERAJ DUTrA SINGH: (a) Willi 

Government state approximately how much foodstuffs and other articles 
have been sent from India. for the people of It'&D., since the British and Russian. 
troops entered Iran about the 25th August, 1941 ! 

(6) How many Indian subjects were in Iran about that time and how: 
many of them have been repatriated to India. 1 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: (a) A statement 
showing the approximate quantities of foodstuffs sent to Iran during the 
period from the 25th August to the 29th October, 1941 is placed on the table· 
of the House. • 

(b) There were roughly 4,600 Indian and British protected persons in. 
Iran at the end of August. After the fullest consideration it was decided. 
that any policy of evacuation was unnece88&ry and unjustifiable. 

(i, Wheat. . . . • • 
(ti, Grain, pulse and flour other than wheat 

(iM) Tea . • 
(iv) Other foodstuffs :-

1. Bpieea • • • • 
2. l"rovisiou 08IIII8d and bottled 
3. Fruits, dried. ~ sorts 
4. Sugar 

15,659 tons. 
107 " 
1,~ Ibs. 

as tons 'J cwt •. 
. J801ba. 

14. "lUI. • 
l;,6GOw.. 
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ExPoRT :HA.Jmms FOB SUGAR. , 
94. THE HONOURABLE &AI BAllADUB SRI NARAIN MARTHA: Will' 

Government state-
(a) Whether there is a fair possibility of establishing sugar' markets, 

particularly in Afghanistan, Iran, Kashmir, Nepal, Tibet, etc., and, if so, 
what steps need be taken in this direction ? 

(b) Whether a.ny progress has been made in finding export market for· 
India.n sugar in the United Kingdom and what chances there are for sugar 
export to the United Kingdom in the current year 1 

(c) The toW carry over of stocks of sugar at the beginning of the· 
last three sugarcane seasons 1 

(d) Whether there has been any over"production of sugar 1 If so, do . 
Government propose taking any action to check over-production 1 and 

(e) What is the total capacity for the production of sugar annua.lly of the 
sugar factories in India. and whether it is intended to put any restriction on . 
the increase in the number of sugar factories 1 

THE HONOURABLE SIR ALAN LLOYD: (a) There are no restrictions 
preventing the Indian Sugar Industry from exploiting the markets referred 
to by the Honourable Member excepting that exports of Indian sugar by sea 
to Iran are ordinarily prohibited in view of India's obligations under the in-
ternational Sugar Agreement. As instances of Government encouragement 
in this direction, I may mention that the Government of India have granted 
remission of excise duty on exports of Indian sugar to Afghanistan and have 
allowed a special reduction of railway freight charges for sugar destined for 
that country and Iran by land, apart from the publicity work that is being 
carried on by our Trade Representatives in those countries. 

(b) Yes. Shipment of sugar purchased by His Majesty's Government 
in the United Kingdom not exceeding 200,()()Q tons have been permitted up to 
the 31st December, 1941 in relaxation of India's international obligations. 
Exports may be made to the United Kingdom and to such areas in the Middle 
East as His Majesty's Government may determine, regard being had to the 
shipping situation. 

(c) A statement giving the required information is laid on the table. 
(d) and (e). There was over-p~oduction of sugar in India in the sugarcane 

season ending October, 1940. The total capacity for the production of sugar 
of the cane factories in India in a normal seAson is estimated at about 13 to· 
131 lakhs tons. The question of checking over-production and restricting 
the number of sugar factories will no doubt receive consideration by the Central 
Sugar Advisory Board, which has been set up under the Commerce Depart. 
ment. 

THE' HONOURABLE RAt BAHADUB SRI NARAIN MARTHA: One part 
of my question (d) was, if there was over-production of sugar, whether Gov. 
ernment proposed to take any action abont it. That has not been aRswered •. 

THE HONOURABLE SIR ALAN LLOYD: I said, Sir, that the question 
of checking over.production is one which will D9 doubt receive consideration. 
by the Central Sugar Advisory Board. It h&a not yet been before that Board. 
which has only just been appointed. 
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. Blcltemtnt .lowing the ulimated carry._r oj tttooltiJ oj BUfPT GC the beginning oj the wt three 
. .ugarcane .ea80M. 

, 1st· 1st 1st 
November, November, November •. 

1938. 1939. 1940. 

Tons. Tons. TODfl. 

1. Stocks of sugar in port markets 20,000 51,000 13,000 
:·2. Stocks of sugar in principal inland markets • 15,000 17,000 25,000 
"1. Physical stocks with sugar factories 67,000 28.000 390,000 

(revised) 

Total • 102,000 96,000 428."000 

NUMBER OF OFFICERS RECRUITED FOR THE ROYAL INDIAN NAVY. 
95. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (al What 

is the tota.l number of officers recruited for the Royal Indian Navy mce 
the let September, 1939 1 How many of them a.re (i) pure Indians a.nd (ii) 
Anglo-Indians 1 

(b) What are the sources from which they have been obtained and what 
:.is the number of officers obtained from es.ch source , 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
,·the Commander-in-Chief) : (a) 25, 11 British, 10 Indians and 4 Anglo-Indians. 

(b) By transfer from the Reserves-2. 
Through the Federal Public Service Commission Examination-9. 
Through the" Dufferin .. Examination-3. 
Through special Examination held in EngIa.nd-11 (all British). 
THE HONOUBAllLE PANDIT HIRDAY NATH KUNZRU: The Navy 

having been expanded considerably,surely the number of officers recruited 
. must have been more than 25! 

THE HONOURABLE MR. A. DEC~ WILLIAMS: Those are the facts, Sir. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is this the 

total number of officers obtained after the expansion that has taken place in 
. the Navy 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I do suggest that when the 
'Honourable Member is fyrtunate enough to get some figures out of the Defence 
.Department he should at least accept them. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I do not conm-
·del' myself under any obligation to the Defence Department for haying been 
-decent enough to give some information. 0 

THE HONOURABLE THE PRESIDENT: He has definitely said that. the 
number is 25. He still sticks to that statement and you cannot ask anything 
more after that. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: All that I 
·can say is that I feel.~den.ble doubt with regard to the &OOUl'&cy of tbe 
:figures given by the Honourable Member. . •.. 
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. THE HONOURABLE THE PRESIDENT: Under the Standing Qrders 
:Members are not allowed to argue or make any comments. 

TH)i: HONOURABLE PANDIT HIRDAY NATH KUNZRU: I have a right 
. to point out to him certain circumstances which show that the number of officers 
·obtained by the Royal Indian Navy must have been considerably more than 
:25. 

THE HONOURABLE MALIK SIR FIROZ KHAN NOON: As a Government 
..Member I ought to protest against this insinuation, because it means that 
'Government have supplied wrong numbers or numbers which are not correct. 
We cannot accept that position 1 

THE HONOURABLE THE PRESIDENT: I agree. I pointed out that 
.Mr. Williams definitely stated twice that it was not more than 25 and no 
:Member has the right to question that. 

THE HONOURABLE PANDIT HiRDAY NATH KUNZRU: I do not know 
'whether I should congratulate the Honourable Sir Firoz Khan Noon on his 
"chivalry, but I do not withdraw a word of what I have said in spite of his protest. 

NUMBER OF CADETS UNDER TRAINING AT THE ARTILLERY SCHOOL. 

96. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) Will 
-Government state how many cadets are under tra.ining at the Artillery School 
,(Cadet Wing) ! 

(b) What is the number of Indian and British cadets, respectively' 
:How many of the latter have been brought out from England' 

(c) Are the British cadets to be employed in British or Indian artillery 
units' . . 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander-in-Chief): (a) It is not in the public interest to give this 
4of'ormation. 

(b) The actual numbers cannot be given. Of the cadets under training 
on the 8th November, 1941, 15 per cent. were Indians and 85 per cent. British. 

(c) British cadets will be employed in both Indian and British artillery 
units. ' 

THE HONOURABLE PA..~DIT HIRDAY NATH KUNZRU: Will the 
Honourable Member tell me whether any ~~tish cadets have been brought out 

;from England' 

THE HONOURABLE MR. A. DEC. WILLIAMS: I should require notice. of 
:that, Sir., The Honourable Member asked for t!J.e figures and I was not pre-
,pared to' give the figures. 

THE 'HONOURABLE PANDIT HIRDAY NATH KUNZRU: I merely 
want to know, Sir, whether it is a fact that any British cadets have been 

. prqught out from Engla.nd. I do not want the figpres at a.ll. 
~ . . 
c" "'I'm: HOliQU1J.ABl.cE· M:a. A. DEC. ~LLIAM~ : I am asking (Of notice .oftht. ... 
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lHB HONOURABLE THE PRESIDENT: If you want notice, My SO int 
clea.r words, so that there may be no misunderstanding. 

THE HONOlJRAB'LE MR. A. DEC. WILLIAMS: I w&nt notice, Sir. 

INDIAN FIELD REGDlBNT8. 

97. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) How-
many Indian Field Regiments, Indian Artillery, have been created since it 
was decided to have Indian units of artillery' Are they shown in the· 
Indian Army List? If not, what is the reason for it , 

(b) How many officers are there in these units and how many of them are· 
Indians 1 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency-
the Commander-in-Chief): (a) The numbers of Indian Field Regiments are 
not shewn in the IMian Army Li8t because it is not in the public interest 
tha.t the numbers should be generally known; and for the Mme reason I regret 
that I am unable to supply the information asked for by the Honourable· 
'Member. 

(b) It is not in the public interest to give the total numbers, but at present. 
14 per cent. of them are Indian. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: With regard: 
to part (a), there was one Indian Field Regiment, Indian Artillery, before 
the war broke out. Why is not that shown in the IMian Army List? 

THE HONOURABLE MR. A. DEC. WILLIAMS: Because there has been 
a large expansion and it is not in the public interest that the extent of that. 
expansion should be made public. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I have not 
asked for the new units to be shown. I want to know why the old unit too 
has been omitted from the IMian Army List. The Army has been consideN-
ably expanded, but the old units are nevertheless shown in the IMia.", Army 
List. Similarly why is not the 'first Indian Field Regiment, Indian Artillery, 
shown in the 1Mian Army List as it used to be shown till July, 1940 , 

THE HONOURABLE MR. A. DEC. WILLIAMS: Since the new units are· 
Bot shown, there does not seem.to be any point in showing the old unit. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: New units 
of the Army are not shown, but the old units continue to be shown. Why 
should the Indian Unit of Artillery have been selected for omission' 

(No answer.) 

APPOINTMENT OF A BETIB.BD I.C.S. OFFICER TO WBITE THE HISTORY OF INDIA'S. 
WAR EJ'J'OBT. 

98. THE HOXOURABLlI PANDIT mRDAY NATH KUNZRU: B'ave-
Government appointed a retired Indian Civil Service officer to write the-
IlWory of !adia'. war efFort' If 80, on what terms, Was no oflicer availp.bl& 
in India to whom this work could be a88igned , 
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THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His ExoeI1ency 
~e Commander-m-Chief): (a) Yes. 

(b) Rs. 1,000 a month. 
(c) This officer was a.lrea.dy in India when the appointment was 'made. 

THE HONOURABLE PANDIT HffiDAY NATH KUNZRU: Was no 
Indian available, Sir 1 Is he a retired officer of the Indian Civil Service or not! 

THE HONOURABLE MR. A. DEC. WILLIAMS: Yes, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is he a former 
Def~ce Secretary 1 

THE HONOURABLE Mr. A. DEC. WILLIAMS: Yes, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: How did his 
presence in India enable the Government of India. to select him! Why did not 
.they select an Indian 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: The Honourable Member 
asked whether any officer was available in India to whom this work could be 
given. My answer was that this officer was in India. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Was he an 
.officer of the Government of India when he was appointed or was he on the 
retired list ! 

THE HONOURABLE MR. A. DEC. WILLIAMS: He was on the retired 
Jist, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Why was noi 
<OIle of the officers now in service appointed if they did not want to take an 
outsider or if they wanted to take a man from outside, why was not an Indian 
appointed t 

THE HONOURABLE THE PRESIDENT: The Honourable Member has 
.said that he was present in India. 

THE HONOURABLE PANDIT HIRDAY N~TH KUNZRU: My question 
'was whether there was any officer available here! 

THE HONOURABLE THE PRESIDENT: He is a retired officer. Officer 
.does not mean that he should not be a retired officer. 

THE 1I0NOURABLE PANDIT 1iIRDAY NATH KUNZRU: When we ~ 
whether '1m officer of the Government of India is availa.ble we mean an officer 
.now se~. Otherwise, there are hundreds of officers on the retired list. 

THE HONOURABLE MR. A. DEC. WILLIAMS: As everyOJ1e knows there 
is a very great shortage of officers. But apart from that-Mr. Ma.cworth 
Young is his name-he had peculia.r qua.lifica.tions for the post. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Did the Govern-
ment of India make any attempt to select a qualified Indian , 
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'ro HONOURABLE MR. A. DEC. WILLIAMS: I can only say that· 
Mr. Ma.cworth Young was the most qualified person available. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it true that 
the Gov6rnment of India did not think of appointing an Indian at all and made· 
no efforts to secure one 1 

THE HoNOURABLE MR. A. DEC, WILLIAMS: No, Sir; it is not true. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What efforts· 
did they make to secure an Indian 1 

THE HONOURABLE MR. P. N. SAPRU: How was the selection made and~ 
by whom was the selection made 1 

THE HONOURABLE THE PRESIDE~""T (to the Honourable Mr. WillianiS):-
Will you please answer the question how the selection was made 1 

THB HONOURABLE MR. A. DEC. WILLIAMS: The appointment was made-
in the ordinary way like a.ny other appointment. The selection was made by 

. the Department and the appointment was made by the Government of India_ 

THE HONOURABLE MR. P. N. SAPRU: The Public Service Commission 
was not consulted or there was no selection committee ! 

THB HONOURABLE THE PRESIDENT (to the Honourable Mr. P. N •. 
Sapru): Please put a specific question. 

THE HONOURABLE MR. P. N. SAPRU : Is it a fact that he was appointed' 
in the discretion of the officer or the Commander-in-Chief , 

THE HONOURABLE THE PRESIDENT (to the Honourable Mr. P. N. 
Sapru): I have not yet understood your question. What It! your question t 

TmI HONOURABLE MR. P. N. SAPRU: My question is was he appointecr 
after applications had been received. and after consultation with some selection 
committee or appointment colDlJl,ittee or W&8 he appointed. solely in the dis--
oration of the a.ppointing authority' . 

THE HONOURABLE MR. A. DEC. WILLIAMS: I must ask whether "in 
the di8Ol'etion ,( is to be regarded as a term of a.rt , 

CoJD(l8SIONING OJ' MR. GEOJ'J'BEY TYSON TO WRITE ON INDIAN INDUSTRY 
. IN WAR TIME. 

. 99. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) Have 
Government appointed the editor of a Calcutta. periodical to write·", history 
of India's industrial development since the war started' If 80, what is his.. 
name and what are the terms on which he has been engaged , 

(b) What effort did Government make to select an offic-er of their own or 
to find a competent non-official Indian for this work 1 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: (a) and (b). I would 
refer the Honourable Member to the reply just given to the Honourable Baja.. 
Yuveraj Dutta Singh's question No. 83. 
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THE HONOURABLE PANDIT HIRDAY NATH' KUNZRU: What has 

not been answered by the Government is this. What etTort did the Govern·· 
ment make to select an officer of their own for the task ~ 

THE RIGH'f HONOURABLE SIR AKBAR HYDARI: I have previously 
answered that question. I have said that it would have been more expensive 
to have appointed an officer of the Department. -

THE HONOURABLE MR. P. N. SAPRU: How would it have been more· 
expensive to appoint an officer of the Department 1 

THE RIGHT HONOURABLE Sm ABKAR HYDARI: The matter was·· 
oonsidered and the Department oame to the conclusion that it would be less 
expensive to get Mr. Tyson. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Why should' 
it be more expensive to place an officer on special duty in this connection ! 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: I have already said'" 
in answer to that question that there would have been no advantage and no . 
saving in expense in appointing an Information Officer to write the book as 
it would have been necessary to take him off his ordinary duties and appoint 
someone else to do them. 

THE HONOURABLE MR. P. N. SAPRU: I understood the Honourable· 
the Leader of the House to say that it would have been more expensive to.· 
appoint an officer of their own. Now I find that there is shifting of the 
ground. He says there would have been no saving in expense. 

THE HONOURABLE THE PRESIDENT: He said "less expenSive". 
. THE HONOURABLE P ANDIT HIRDAY NATH KUNZRU: Government 
frequently place officers of their own on special duty which means that an 
allowance has been made in the strength of the various services for officers-· 
to be placed on special duty. Why should the appointment of an officer on 
special duty in this particular case have led to an inoreased expenditure! 

THE RIGHT HONOURABLE 8m AKBAR HYDARI: Considering the· 
strength of the Department and the nature of the work, no provision could, 
have been made in determining the strength ot; the Department for speoial duty' 
~ this account for such a period. 

THE HONOURABLE MA. P. N. SAPRU: I. it the suggestion of the Honour-· 
able the Leader of the House that an Indian would have been more expensive 
tha.n this British journalist 1 

THE HONOURABLE THE PRESIDENT: 'He never said anything of the 
kind. 

WAGES OF INDIAN AND CHINESE LABOURERS IN MALAYA, 

100. THE HONOURABLE PANDIT BIRDAY NATH K.UNZRU: How' 
dops the daily wage of an Indian worker on a rubber plantation in Malaya. 
compare with that of a Chinese worker 1 
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'1JHE HONOUBABLE MR. G. S. BOZMAN: At present an Indian male 
. estate labourer gets & daily wage of 50 cents plus a victua.lling alloW&lloe 
of 10 cents a day ; a Chinese labourer's wage is not regulated. and is not uniform 
but it is u~deI'8tood that he generally gets about $1 a day. 

TELEPHONE OPERATORS. 

101. THE HONOURABLE RAt BABADUB SATYENDRA KUMAR DAS : 
(/I) Are the services of the telephone operators transferable under the new 
revised rules , 

(b) Are there two grades of telephone operators, viz., 1st and 2nd grade 
in eaoh scale of pa.y' Will Government state how a 2nd grade telephone 
operator is allowed to get the benefit of the 1st grade and whether there is any 
rule governing it' Are these rules striotly followed in the Daooa Telegraph 
Engineering Division' H not, why not' 

(e) Are the officia.ting services of a telephone operator counted towards 
increment at the time of the fixation of pay' H so, how an offioial who has 
temporary offioiating service at different stations on different time-scales of 
pay will get the benefit of temporary service , 

THE HONOURABLE MR. S. N. ROY: (a) Yes. 

(b) Yes. The principle governing promotion from the 2nd to the 1st 
grade is seniority subjeot to the rejeotion of the unfit. The Postma.ster-
General, Bengal and A88&m Circle, has reported that this principle is observed 
in the Daoca Telegraph Engineering Division as elsewhere. 

(e) I would refer the Honourable Member to Fundamental Rule 26 which 
governs these cases. 

, CLASSIFIOATION OF STATIONS IN DIFI'EBENT GROUPS BY THE POSTS AND TBLB-
GRAPHS DEPARTMENT FOR FIXING Tnrm SCALES OF PAY. 

H)2. Tm: HONOURABLE RAt BABADUB SATYENDRA KUMAR DAS : 
(a) Is,it a fact that the ola.88ifications of stations in different groups relating 
to the Posts and Telegraphs Department for fixing the time scales of pay are 
baaed on the general cost of living of different localities' If 80, will 
Government lay on the table a statement giving the factors which determine 
the coat of living of a place , • 

(b) Are Government aware that the costs of living at Na.rayanganj a.nd 
Chitta.Qong are equal to, if not higher than, those at Dacca, Mymensingh, etc., 
which bave been placed under Group B , 

(e) If the reply to part (b) be in the a.ffirmative, do Government. propose 
to place Na.raya.nganj and Chittagong under Group B ! . 

Tm: HONOUBABLB MR. S. N. ROY: (a) Generally speaking, the reply 
to the first part is in the affirmative. As regards the second part, it is not 
possible to give an exhaustive list of the factors whioh a.re taken into acoount. 

(b) Government a.re not satisfied that this is the ca.se. 
(e) Does not arise. • 
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TBLEPBONE 0PlmA.'1'O .... I 

103. To HONOUBABLE RAI BAlUDUB SATYENDRA KUMAR DAS : 
1a) Is it a f&Qt that according to, the exist~g system the teleplaone operators 
'aM allowed only one holiday once iJ1 every fOllrweaks ! • 

(b) Do Government propose to lillow the telephone operators more 
holida.ys1 

(c) Is the existing -system of allowing only one holida.y onCe in every four 
weeks to the telephone opera.tors strictly, fol1ow~, in the Chitiagong and 
Naraya.ng&Dj ~cha.nge8 of the Dacca Telegra.ph ED~eeringJ)ivision 1 If 
'Dot, why not 1 "c 

(d) Is it a fact thlit some o~ the senior telepboneopemtora of Dacca 
Narayanganj' and Chittagong Exchanges have got non-ope~ing dUty 1 Ii 
,so, why 1 ' 

THE HONbURABL» MR.-S. -N. ROY: (a) This is substantially correct. 
(b) The question is under examination. 
(c) and (d). Information h,as been called for and ~,be p~d on the table· 

.{)f the House in due course. ' . .", 

TELEPHONE EXCHANGES. 

104. THE HONOURABLE RAl BA1U~UR SATYENDRA KUMAR DAS: 
Hlive Government defined the fellowing terms (a) small -telephOne excha.nge, 
'(b) large telephone excha.nge, (e) senior telephqne operator, (d) head telephone 
operator, (e) telephone monitor' If so, 'W'hat is' their definition, Wha.t 
lire the duties of a (i) senior telephone operator, (U) head telephone opera.tor 
a.nd (iii) telephone monitor! Are the senior telephone operators, head tele-
phone opera.tors or telephone monitors exempted bom switchboa,d operating 

,duty lina night duty! If so, why! , . 

TBEHONOUJU.BLE MR. S. N. ROY: The terms lit (a) and (b) of the ques-
-tion hlive not been defined' but by large exchlinges is generally meant those 
in ch8,l'ge' of ,'gaZetted, ofticers or ha.viDg JnOre tbn ,~ opera.tOts.. The: senior 
telephone ,-operator is $he apera.tor with the-l~ngest .~, or, nen ,for prdmo .. : 
'tion. A head telepll.on.e operator is the opeta.tor· in cha.rge of: an e.chauga. 
Monitors are officials employed in exchanges for tra.ific SU:pervisicm; . ,Head 
operators, and in some C&8eB, senior operatol'El ha.ve ~~erally oper~~-::uty 
as well &8 supervision. 'and' cOrrespondence work ... NOne of these" " of 
officials are exempted from night duty, but monitors &re employed primarily 
_for super.vision and do not ordinarily perform reg1ila.r operative duty. 

TELEPHONE' OPlmAToBS. 
105. TmI HoNOURABLE RAI BAlnDUB' SATYDJ)RA KUMAR DAS : 

'(a) Is it a fa'll that the telephone opera.torS,reeroited before the yaar 1938 are 
aJl station-service telephone operators, lind tha.tthey are all looaJised ud 
not transferred' from one place to another ~ .' - , 

(b) Is it a fact that transfers are being made in the Dacca Telegraph 
Engineering Division contrary to the above conditions 1 If so, why 1 

(e) Will Government -I&y -On the table a copy of ,the rules regu1&ting 
transfers of telephone operators ~ On what baaisthe tn.nsfers of telephone 
,operatorS -are being made 1 Are these rules of transfer strictly foUowed in 
~the Dacca Telegraph Engineering Division 1 If not, why not 1 
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: ":J~.j R9fltIJJ.1i~·:f?'! 'l,~ J,i,,,,,:,,r '.~}.L":; -~I.;: ... ':- .• 
... In"(cpnaIf1~ tWes,:namely,.ialel! Ii and 60(10) 'wilHle r~'itd:intli~~ 

Posts aild Telegraphs :Manua:l, . VdlliD1Ei'IV,,: &. COpy of whioh· is' in' the' Libra.1'$". 
T~. ~~ ,"1i¥ ,~. duly.iollowed in 'tbe,DaQOa Engineermg, Div.isioii .. 

, .. ~ 
;.:. )~,sFlWo'~F:·CI.~s OF THE ,POSTS AlI'D ~~G~ ~ABTMJ.iNT •. 

; '. lOEk Tiii(lIONdirBABU BAl' BmADUB ,SATYENDRA' KuMAR 'DAB:. 
(&) Is theri,ilthy'riler~?thl'i t~r ofthecIerks of the Telegr&;ph ~r.in.g 
Branch of the Indian Posts and Telegraphs Department 1 
,..(&) Ir'the~p~ to'pari (a) <be iii the amrn:mtive, will Government Jay on thtt 

.t&blea· cbtfy of the' rules'relating to the tranSfer of clerks olthe above- br&nch t 
(c) 1£ the reply to part (a) be in the negative, do Government propose to-

formulate some rul~ regarding the transfer. of the. abQve officials' If not, 
why not '. '. 

. (d) Is ther,e !IoDy r,ule for rota.~ion of dut:f a:.pong t~e clet;ksof the ~bove­
branch of 'thtf' Department f . fs such rule bemg I'tnctly . followed W. the; 
Dacca Telegraph Engineering Division and the' Circle office &t C8J.cutta t 
1£ not, why not 1 

THE~QNOU1Wi~:~"S.~. BOY, . (a),and (b), Under th~;~es.for re-
c~pnent of. r'.r~ __ pq ~ngineering ~ili~ '~r~. they.~re Q~y no~ 
t~~fer .. P1e~ ,out,s~the: P.iJis.i~, t9 ~hioh ~y ~v~ .Ilften appow.~~ ~hese­
rW.~:Will ~i~~in AR~ ~9.17 tQ VolUJImW of~e Posts and TeJ.e.., 
~;ph8 Maw,w. ;of ,whjch .. !oopy~:.))e f~ Jp. ,the LiblW"Y . 
.:.;,~et.·,.DOesnm .. e .... ·.;:~·., ' ,. ..; 
c:·;~ti)Thereptf·trl·thli(fi1itt Pal'HS'iD the ~.~~iye,~ 'sec~~~"aoes riot-

anse. . f., • . - . ., .. 

-do', ": .. :.~l~;:\';l"'·' 1~~~6~·~~~~:.: :,-. " '.. ., 
:ud97.;lT:a:B~HUO'QBAlttJ'E'l\.u B~oiSATYENDB.A ·KUlttAR-DAB :' 
Do;~plOpoMw·gtaat:hou8e _t~tG thett&lepheneopera-; 
tomGf·tIle ImUan ·PoJts a.nd T6legra.phs· ~ment or :toprevi4e free-
quad:ers fodhem'i· ':' " . . .; : . 

;{":;'~:s~iio~,,,: S~,.~.:R()Y.;·.~.~Y~.,u{·the,,uegati"~' 
• '. .-. ': ..... , •. , .:: l . ~ • '.' ". '. ", ' 

~i: r. J .. :' • l , ., I:f! I.;' ',.' ••• '! 
".'. :, . , :Tm..EPJlONB ~. -. 

lOS. THE HONOUBABIJI: RAJ BAIIADUB .SATYENDRA KUMAR DAS : 
Is it a. fact that the telephone openi.tors are recruited by a c.ombined compe-tiw..., .:exil.il:Dh&tion fOi'tllerecrwtmentof. the .aervi088. of tel~phists, tele-
pbD .... peiM<>lBj :ohris a.Dd sorters, 1 'If 'the reply be in the a.ffDina.tive. will 
GoTel'lUliea.t state how differentiation is drawn among the list of approved 
cll.Ildidates having regard to their option as to the acceptance bf a job of a 
clerk or a.te,J,t;p~ne operator in a telegraph engineering diVision 1 

THB HOI«n:TBABI.E·Mit.·S.N.ltOY: The reply to the first part of the 
question is in the a.ftirmative. Suecessful candidates are offered appointments 
iathethree recruitiag unitllaooording to the preferenceexpresaed by them in 
their applications for admisaiOll to the e:mmina-tion and in the order to which 
they Pl\8S the examination. . 
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109. TIm 'HoNOURABLE RAl'BARADUR ·SATYENDRA ;KUlfAR. DAS 
~s it afliet:thatthe telegraphists,wi"reless operators and' engineering super-
visors are 'granted . anallowarrce per month during their period of training J 
If so, do Government propose to gi'ant an allowance in the 'case of the. tele-
phone operators during their period of training t, , . 

THE HONOURABLE MR. S. N.. ROY: The reply to the first part of the· 
question is in the affirmative and that to the latter part in·the negative. 

TELEPHONE OPERATORS. 
no. THE HONOURABLE RAI BARA.DUR SATYENDRA KUMAR DAS: 

Will Government state the prescribed standard for regulating the strength of' 
the staff of telegraphists 1 Is. there any prescribed standard for regulating 
the strength of the staff of telephone operators ~ If not, why not 1 

'l'B:m HONOURABl.E MR. S. N.. ROY: The sta.nda.rd for telegraphists is . 
given in paragraph 592 of the Posts and Telegra.phs Manual, Volume IV, a 
cb'py of which is in the Library of the House. I doubt if any simple standard, 
such as the number of telegrams used for 'fb:ing the cadre of telegra.phists. 
is applicable in the case of telephone operators, but the question of fixing a, 
. standard for them is being examined. 

TELE1'lioNE OPERATOkS. 
Ill. Tm:' HONO~BI.Jil RAI BAHADUR SATY.ENDRA KUMAR;,DA8:' 

Is it a fact that the telephone operators :of the Indian Posts and Telegraphs. 
Departzpent d9 not ooPle)lIlder the Workmen's Compensation Act of 1923;1 
Do Govermnent propose tQ fuclude' .thetelephQne operators und~r the above 
Act 1 , If not, wby , ... ' , , _ ." .' . . ' .. 

THE HONOURABLE MR. S.· N. ROY :' ~y are not included, and GOv.em-
ment have no proposal under consideration for their inclusion, as they 8eeno, 
:need for' this step~ , " -

TiaLEP.HONE OPli:BA.ToBS. 
112. THE HONOURABI.Jil RAI BARADUR SATYEN.DRA KUMAR 'D~-~ 

(a) Is it. faot tha,t the services of the telephone operators and olerks of the 
Indian Posts and Telegmphs Department arecnore or less s~ and that the-
'tlODlposition· order of the first .and 8$K)nd ,grade ,clerks, at the department is 
50 : 50,' ' ,: ... " 

(6) Is the' same rale of the compositiOn order of the staff applicable in 
the case of the telephone opera.tors' If not, why not t . 

(e) lfthe reply to part (6) be in the affirmative will Government st~t& 
whether the rule is strictly followed in the Da.cca Telegraph Engineering 
Division! If not. why not' 

THE HONOURABI.Jil MB. S. N. ROY: (a) The duties of telephone operators 
and clerks are not simila.r though their scales of pa.y &reo The reply to the 
second part is in the a.ffirma.tive . 

• (6) No. for the rea.sonsta.ted in reply to part (a). 
(c) Does not arise. 
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113. TIm HO:ROUlUBLE RAI B.uu.DUR SATYENDRA KUMAR DAS: 
Is it a fact that there is no difference between the duties and responsibilities 
of the 1st and 2nd grade telephone operators of the Indian P~ts and 
Telegraphs Department' If SO, will Government state why there should 
be any difference at all &8 regards their pay and emoluments t 

Tm: HO:ROUJU.BLE MR. S. N. ROY: The duties of the two grades of 
telephone operators are interchangeable. Recruitment is made in the 2nd 
grade and operators are promoted to the 1st grade according to seniority and 
fitness. It is not unusual to have two grades of pay for officials performing 
the same class of work. 

TELEPHon ()PEB.ATOBS. 

114. Tm: HO:ROURABLE RAI B.uu.DUR SATYENDRA KUMAR DAS : 
Is it a fact that the rate of overtime allowance of the telephone operators is 
less than those of the telegraphists and that the telegraphists get higher rate 
of overtime &llowances during night t Do Government propose to revise the 
·rates of overtime allowances in the C&8e of the telephone operators in the 

. ·Ame light as those of the telegraphists , 

TBE HONOURABLE MR. S. N. ROY: The facts are gener&lly &8 stated 
in the first part of the question. Revision of the rates of overtime &llowance 
for telephone operators is under examination. 

DlvIsIo:RAL STOB DuoT CI.lmKs 01' TD mIA:R POSTS ..utD TBLlDGBAPHS 
Dl!lPABTlIIBNT. . 

115. Tm: HOliOURABLE RA1 B.uu.DUR SATYENDRA KUMARDAS : 
(/I) Is it a fact that the New StOres Organisation Scheme of Accounting of the 
Indian Posts and Telegraphs Department came into force from the 1st of April, 
.1937 and that the 18 divisional depot store clerks were sanctioned in the upper 
grade scale of pay , . 

(b) If the answer to part (/I) be in the affirmative, will Qovernmentstate 
why out of the 18 divisional depot store clerks, the pay of the six divisional 
depot store clerks has been fixed in the lower grade scale of pay since 
April, 1937 , 

THE HONOURABLE MR. S. N. ROY: (/I) and (b). The organiBa.ti.on was 
sanctioned from April, 1937a.n6 18 posts were originaJly sanctioned '&8 stated. 
Since then the question of the composition of a. cadre for divisional store depot 
clerks has had to be further examined. This examination h&8 not been com· 
pleted ~nd pending final orders the men in question draw their· pay in their 
own scales according to their position in their parent cadre. 

MIsSION OF DB. H. GRADY. 
116. THE HONO,(;RABLE MR. M. N. DALAL: (/I) Has the attention of 

Government been drawn to the appointment of Dr. Henry Grady, President 
Roosevelt's Special Economic Investigator in the Fa.r East and representa. 
tive of the Federal Loan Agency, who is now conferring with offici&ls in 
India in connection with the supply of certain strategic materials needed in 
the defence programme of the United States of America, the British Empire 
and t.he a.llied countries ? • 
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(6) WiD Government state what official and non-official facilities.are given 
to Dr. Grady in the discharge of his duties as Special Economic Investigator-
in this country ~ . 

(e) Have Government considered the repercussions of Dr. Grady's mission. 
and investigation regarding the present and post-war foreign trade of India,. 
particularly with countries like the United States of Amer:ica, Great Britain,. 
Japan and other countries on the shores of the Pacific Ocean ~ 

(d) What aBBurances have Government received or what assurances will be-
necessary to receive to see that the investigations of Dr. Grady are con-
fined only to the present trade in strategic materials as mentioned in the press· 
report, and that full opportunities will be afforded to the representatives of 
Indian commerce and industry in connection with the post-war reconstruction. 
of the trade of India when the opportune moment. a.rrives for the same 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: (a) Yes, but Dr. Grady 
left India on October the 1st. . . 

(6) Dr. Grady received no special facilities other than the opportunity of 
discuBBing the.purpose of his visit with officials in Calcutta. 

(e) Dr. Grady's visit to India was only concerned with the specific subject 
. of the United States of America's requirements of mica during the next 12-
months. Full consideration was given to the effects of those· requirements. 
on the mica trade as a whole. 

(d) Does not arise. 

N UJlBDOJ' bDUJI' OJTIOBBS IN THE REGIMENT OF INDIAN ARTILLERY. 

117. Tm: HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) What-
was the number of Indian officers in the 1st Indian Field Regiment, Indian. 
Artillery, in July, 1940 and what is it now! . 

(6) If the number is less than before what is the reduction due to 1 Has. 
the policy of Government to Indianize it undergone a change ¥ If so, why t 

(e) What is the work that has been assigned to the officers that are no 
longer in the regiment' 

Tm: HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander-in-Chief): (a) 19 and 6, respectively. 

(6) The reduction is due to the fact that in July, 1940, there was only 
one Indian Regiment of Artillery to which all Indian officers were posted .. 
There are now many Indian Artillery units among which Indian officers I\re-
being d.i.sVibuted. The present policy regarding Indianization is not to 
Indianize- any particular selected regiment, but to post Indian officers to any 
unit in the Regiment of Indian Artillery. This new policy applies not only 
for the ArtUIery but for the whole of the Indian Army. 

(e) They are variously employed, the majority being posted to other-
Artillery umts. 

THE HOJTOUBABLE PANDIT HIRDAY NATH KUNZRU: Is it a fact 
that kome of the Indians who were officers in the 1st Indian Field Regiment> 
up to July, 1942, have either been transferred to non-Artillery units or bav-e-
been compelled to retire or resign 1 
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. TJQ.Ho:solJ'8..UWBJU. A"IlBC. WJT.JJA~ :' .Twq.officem have resign-
. ild. Sir. . ,Twelve Me 'With other Artillery units and.five a.re othe~ ~yed. 
One has got a staff appointment, one is at the Staff College and one is with a. 
Labour 'Battalion. 

THE HONOURABLE PA1(DIT HIRDAY NATH KUNZRU: What is the 
number of the old officers who have either resigned or are doing duty not 000-
nected with Artillery units or with the Military Training Centre , . 

THE HONOURABLE MR. A. DEC. WILLIAMS: Four, Sir. I treat a 
course at the Staff College as not being work other than that which an Artillery 
officer would be called upon to do. 

THE HONOURABLE PANDIT HffiDAY NATH KUNZRU: Does this 
number four include those who have resigned 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: Yes,~. I 'have a.lready 
said that two ha.ve resigned. ' . 0 

NUMBER OF R:i!iGnlil:NTS OF INDIAN ARTILi.EBy. 
"",,.L 

U& THB HONOUB.4.BLE PANJ)IT HIRDAY NATH KUNZRU: (a) What 
; is the total·number of Indian Artillery units 1 0 0 

(b) What is the proportion in which Indian and;British officerS are being 
recruited for them t 

THB HONOUBABLB MR. A. DBC. WILLIAMS (on behalf of His Excellency 
the Commander-in.Chief) :. "(II) I regret 1 am: unable to supply,-tae iDformation 
asked for as it is not in the publio interest to disclose it. 

o (b) The actual percentages of British and, Indian officers m:"th~ Indian 
. Artillery units are; at present.- o' 

British 
Indian 

86peroent. 
14 per cent. 

. but no fixed proportion is laid down. Every suitable officer whether BritiSh 
, or Indian is accepted . 

. RECOMMENDATIONS· lUl)B BY i10l INDIAN MEDlC..U. S~VICE IiB<mUITlNG 
CoNFERENCE. 

119. THE HONOUBABLEPA:NDIT HIRDAYNATH KUNZRU: Ca) HlJ.s 
the attention of Government been drawn to the statemeni issued by the 
President of the Indian Medical Association regarding the attitude ofGovem-
ment towards the suggestions made by the Indian Medical Association 1 
Will Government make a full statement on the subject 1 

(b) What are the recommendat.ions tnade by the Conference that was held 
recently at Simla to encourage recruitment for the I. M. S. 1 What is the 
decision arrived at by Government with regard to them 1 

(c) Is it a fact that the Indian Medical Association was not consulted in 
regard to the selection of the personnel of the Central,J,Ild ;&ovincial Com-
:mittees t 
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-.'.: '1'lQI ~9Jt~~:;:~ .l\fit~'~ Dici: (~I.OO;I(bn. :j)~'ttt.k~(~ .~-iJ~~ 
'theQ}mma.nd;~~ef): (a) Yes" Sir. '... ' ...... J; .• ':.: <", ,:' 

.... \. .'.' 

(b) A statement showing the recommen.dations made by the Indian 
¥eQical Serv:We .B&cruiting· ConfeJ'~ ... n.d ,the, d.e<¥i01l8!1Il'rived .1IIt. by iGovem-
m~ttheieQn. so'ia.J:,"is laid. on the table. ~ I!.,.j.,· j __ { I:i ,Iii 

(e)· The Iildian'MediC8J'~~tion was not:co~J.:eg~rding the, sd~­
'tion of two members of the Indian ,medical ilrdfeSSio-ft' (or the central Ad-risory 
Committee. The selection wasma4e by the Central. Government from ,among 
'nOJMlffici&ls who .. ~ the SiInJa:--eonferenoo' mJuly and :no medical org.l!o-
nisation was eonswted in the Dt&tter. 'Foi' the ProvfuciaJ: Committees, the 
Central'Government 'appointed tHe medical men recommended by th~ Pro-
vincial ~8!'Il1b8ilts 1Uid it. 'is rio"t l Down 'Whether th~ Iatter' :Consftlied. the 
. Pr~vmQiaJ~ ,bra.nabes of the Indian "Medical AIIB~tien 'OJ" 8.nY' other orga,hiSi-
'tion of medicalgra.dua.tes before making their recommendations. ' ,.,;,' 

. " 'l)u: ,-Jl9!NO~ ltIt. P. N. B.APltI:H 'Who'-are the tltO· iion:.Officials 

.se~on,the GelltQW'C~'l ".: r' '. . ':-: ,'r :,' ,:, : ,~D~ 
• [ I ••• . . ~ . .. • ./~ .;.,."~;!'I 'r;~!~ 

Tlilil HONOUBAmlI MIt: A. DEC. WIT.UAMS: I want notice" df ·th~t. 
'Please. 
,. ., iJ!- :_~ ~:..:: ~. .... '!:' ]·~!.·~A.H J',",,;!.T~ . :'~'r 

. Tm:'Ho~o'fuwsLE Mil. P; N; SAPRU ~Whi'.wa~ tfie'fpdfan: MeChW 
.A88ociati.on not consulted 1 ' ,,;; .,' '1;[ "",> .';; ,;, .. "" ' 

THE HONOURABLE PANDITHIRDAY-NATH KUNZRU: Is it & fact 
that the Government asked the Indian Medical A880ciation to send its repre-
sentatives to the Conference tha~ .~I~IL~Jd..at Simla some months back? 

THE Ho~ouBAB~ MR. A. D~: ~~.:: .l'~~"IllaY .. be, Sir, but 
the fact rema.ms that as the SelectIon was made from persons who attended 
the Conference, or so ~~~ms to me, the objection SlJgg~,by· the' Honourable 
Members opposite does not arise. 

'. ,',,: I,' .... , : .,. 

. ...~:lJO~OuR&~x.K MR. ··P'._N.· S~JtU:; Is i~ ~~~~Q&~IY more 
I6pr~nta.tiv.e of ,~~;fudia.D . medical prOl'88$ion, lhan&ny, other .Aaaociation 
.in India. 1 ' , "-

" . 
THE ltoNotiRu~ .j\{j, ,A: DJlC: WIii.UMs :: I 8ug~ t.ha.tthe -Hono~­

able Member should send notice of that quEistien 'tot!1e H?llO'ilrable :&IT, Bozman. 

THE HONOURABLE PANDIT HIRDAy'NATH KUNZRU;: 'Wa.5 it the 
intention of the Government to have no representative of the Indian ~edical 
Association on the Central Committee 1 .. " , . , 

. ~ 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: 'I\,do not' ~ t~ that 
~. The question is whether they were ootliiUlted, not' ~~er 't~ were 
represented. 



138 \ OOUNCILOI' 81UB [17TH Nov. 1941 

\ Tm: HoNOUlWWl: PANDIT HIRDAY NATH- KUNZRU: If it wu 
desired to giVe them representation, w:hy were not the Ind,i,u). ~cal,Assooia-
tion consulUld ! ' 

, i,TJiB HoNO'Oll.Aj8LE MR.A. DEC. WILLIAMS: I have aheady expIain~ 
why it was not consulted. It is not exclushrely representative of'the medic&1 
professjon in IJ:1~. There is" also the British Medical Assocj&tiOll• which also 
contairis In~'Jprofe$sio~1 men. '/', ',f 

TH. RONOUlwJLJ!l PAli-DIT HIRDAY NATH KUNZRU: Why was it 
not c~nsultea with iega.r4'~toits own r~presenfat.i"'e 1 '. 

,~ HONOURABLE THE: PRESIDENT,; The Honourable Member has 
eaici tha.t h.e was,~)eoieQ,from one of them. Wail it' neceasar.y to :do anytliiiig 
further!,:,,',,' , ' 

Tm:HONOUBABLII PAltDIT HIRDAY NATH KUNmU :IHhe Govern-
ment Wanted a representative of the Indian Medical AaIooiation" they' liihould 
have asked the Indian Medical Association to tell them who that rePNfloeutative 
mould be.,' , 

THE HONOu.BABLE MR. A. DEC. WILLIAMS: Because the ~mbe18 of 
; ~his Committee ,~ Qotintended to represe~ Asso~tions. They we intended 
to represent the profession. 

~ lJo~UBABJdII PAN,DlT H~D.AY NATH,KmlZa,V: "Why was the-
~~ MediQal A8119~~ :as~ciate<l then with the CoDferenee that .. 
held a.t Siml& a few months ba.ck ! ' , 

-(Noauswer.) 

,-
ReooJiimeDilatioDe: 

(a) (i) Further pUblioity be given ttl' the 
terms and oonditioJlll of servi84t. $0. 
getherWith au' oonceaaioDs sariC-
tionid 'up-to-date aB' a~lieable -to 
Emergency CommiaRioJlllln the I. M. 
S" with special emphasis on the ab-
sence of discrimination between 
JIluropean and Indian recruits. Sueh' 
PQblioity ~~ be ~ the duties 
of the Central AdVlSory Board and 
Provincial Recruitment Committees 
referred to below. 

;, 

(ii) When the recommendatioJlll of the 
Conferenoe have been examined and 
decisiOJlll have been taken, UBe should 
be made ~f AD-India (ltwo ,to, 
Be0uJ'8 publicity for the, improved 
termB. 

Action takelI. 

Necessary pUblicity has been given to the 
t~ and conditiQIIB of 8ervioe in the 

, "Emergency Branch of the I: X; S. and to 
any neW oonc-iOJlll for oandidatea 
granted by Government from time to 
time. The inauguration of a large-scale 

,publioity campa~ was held over tiD 
the <JeDtral AdVlSory B-c'Iard and the 
Provincial Recruitment CoJDJ:Uitteea 1rer& 
Bet up. 



QUESTIONS AND ANSWERS 

Becommendatiou. 

. (11) The procedure for recruitment should 
. .be decentralised and a oommittee 

with which the independent medical 
profession would be associated 
should be set up in. each Province. 
These Committees whose functions 
will be advisory and will include the 
interviewing of candidates for com-
missions before their names are sub-
mitted to the D. G., I. M. S. and the 
making of suitable arrangements for 
pUblicity should consist in the larger 
Provinces of :five members including 
two non-officials; in the smaller pro-
vinces, of three members including 
one non-official. 

Action taIren • 

Provinoial Recruitment Committe. have-
have been set up in Madras, Bombay~ 
Bengal, U.P.,Bihar,C.P_.Assam,N. oW. 
F. P., and committees in the Punjab and 
Orissa is under couideration. 

(e) It was decided that it would, be inad-
,\;sable to oonsder proposals for con-
ditional service, either service in 
India only or part-time local servioe--
until the poasibilities of getting more 
recruits for general service had been 
fully explored. 

In view' of the acute shortage of medical:. 
. officers in the Army it became necessary 

to supplement the normal monthly intaklt 
of EmergenCy Commissioned officers by 
ft!Cruiting civilian medical ptactitioll8l'll 
oVer '5 years of 'age or those medically 
. unfit for a~tment to Emergency' 
CoIDIDilsions In the I. M. 8. The mill-
t~ requirements in respect of these 
civilian doctors Upt;o '1st December, .. 
1941 were estimated at 800; against 
which' figure about 100 dootors have 
been recruited upto date. All members 
of the Central Advisory Board were· 
informed of the inauguration of tbia 
Scheme. 

(eI) That a minimum gratuity of Re. 2,000 
be guaranteed to those candidates 
who complete the:first year of ser· 
vice. after which they would be en-
titled to an additional gratuity equal 
to one month's pay for each further 
completed year Df service. This 
gratuity should not be admissible 
to officers who are, on demobiliza-
tion, appointed to permanent com-
missions or to those who have a lien 
on civil government appointments or 
who, on demobilization obtain per-
manent government employment. 

(e) That an antedate equal to half the 
number of years from the date of 
qualification to thE' date of appoint-
ment to an Emergency COmmISsioD, 
subject to a mllJtimum of 6 years, be 
gra.ted to candidates who are con-
si<!ered suitable for Se1ectioD. This 
concesRion should be made appli-
cable to Emergency Commissioned 
officers already in servioe. The ex-. 

. iBting concession regarding an ante· 
date up to a maximum of 18 months 
should nG longer apply. 

(1) That candidates who are selected as 
o Captains will be eligible in the ordi-

n&r'f course for promotion. to higher 
rank. '. 

The Secretary of State has sanctioned the· 
grant of a minimum gratuity of Rs. 2,000 
on the completion of :first year of service 
to those Emergeacy Commissioned· 
officers who obtained their basic regis-
trable medical quliBoations before 1st 
January, 1940 and Rs. 1,000 to those who· 
graduated after that date. The decision. 
was announced in a press note issued OD. 
the 18th October 1941. 

The question is still UDder consideratioD. 

The question is under consideruion •. 



r17TH Nov. 1~1 
\ Recommeaitations. 

(g) Th&~J'ro~1euis cOnneCted with the 'demo· Tim, Demobilitation :8JJb-ab.mit~ i~ M 
\)Ilizatlon -of I. 11. s; omeara sho,Jlld present considel'1n:g'~ pl'lnClples 
be cQtisidered by the Demobill,Z~on only. When·' '8etual' demObilization is 
S1Jb·Committee of the Govemment 'couteiilplated, the 'D. G.~ 'I~ ){~ S. will be 
of India Reconstruction Commltiee. ' ~nted on the S~b-C~~ttoe. 
The Defence Secretary is Chairman 
of this Sub-Committee. " ',j 

rCA) That the question of relaxation of 
standards be referred to the Execu-
tive Committee of the Medical 
Council of India at its forthcoming 
meeting in Bombay. 

.(i) A Central Advisory Body should be set 
up which would review the progress 
ofthearra.ngem~ts now propased 
for improving reCruitment and make 
~mmendatjoDa '~hen ~. 

'ThIS Central AdVISOry Commd;tee 
.sb~d consist of 1i,ve members, three 
,of whom would be e:c.o:Jll.cio, .21., 
Director General, L M. 8"., and the 
Secretaries of the Defence and E. H. 
,and L. Departments, and ,twa mem-
• of the private, mediCal prOfes-maR. ' ' 

(i) The Conference finally reco~ed 
that a percentage of permanent Com-
milBions in ~he VM.S. ,after~ WU: 
should be JeServed for, Bmerpl,lcy 
Commissioned oiIloerawho ,h8.ve 
readered apprQved, serville. Some 
of the non~, memben of the 
,Confef8hOIUUnested tlmt the civil 
eide 'of ,the 1 •• M. s. should oease to 
,exist but it WM :pointed oUt tiuIot this 
''4.uestion impin~ on the co~itu­
tlOnal field and the nggestion could 
not, therefore, be considered during 
the war. 

The 'q\!estion bas' 'beerl referied to the 
, 'Medical CoUncil 'of India, ,8s decided 

bytb,e Conference. ',' ", 

T~ Cep.tral Advisory, Board bas been 
fo~ ,and 'i~ firSt ,nieetina ,was held on 
2~'October,; ,94,l~, ',. 

The matter is under consideration. 

" ., 

.,: I"~ 

"r 

EKPLoYMENT OF LADY RELATIONS OF ARMY OBSEOBBTAltUT OI'FIOIIBS UNDO 
THE GoVERNMENT OF 'lliDU: ' 

120. THE HONOURABLE P ANDIT HIRDAY NATH KUNZRU: What 
is the number ofladies who are relations of the Army or Secret&riat officers and 
who are employed as stenographers or secre~ries or in similar capaoities under 
the Government of India 1 Will Government place a list of them on the 
table stating the d~ation and salary of each of them 1 

" ' 

THE HONOURABLE MR. E. CONRAN.SMinI: .Sev_J~'. I· Jt.y ,o~ the 
~t&ble a statement showing the information asked for. ',-', 
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No. DesigI;l&tion. ~., 

RII. 

1 Confidential A9iristant . , I '300 ' 
3 Cypher Assistants lQO each., 
1 Personal Assistant 250 
1 Reporter 320 
.1 Stenographer ~25 

. 1 Stenographer 240 
6 Stenographers 130 each., 

.13 Stenographers 125 each. 
lOO} 15 each . 2 Stenopphel'8 . '.. . . 

Shorfihil,Jld allowance 
1 Translator . ,. .' ~ 200 
4 Examiners . 200' each. 
1 ~nior. clerk 150 
1 Clerk 125 
1 Clerk 120 , .. 
4 Clerks 105 each. 

25 Clerks 100 each. 
2 Clerks •. i ", J" 80~ 

2 CIerks . "70 each. 

70 

, './ 

.PBoHO~O¥. OF ~OTED A1'P~~OBS TO SUPEBlOB POSfilIN OlmNAlfOlll 
. F ACTOBIES. 

1.21. THE HONOUBA.~ P4NDlT HlRDAY NATHKUNZRU: (&). With 
. reference to the reply given by His Excellency the CommaDd.er·in·Chief to 
,question No. 73 on the 6th March, 1941, wi1l Government state what decision 
they have come ,to rega.rding the promotion to superior postll of selected 
appren.tices from among those employed in subordinate posts in the Ordnance 
factories' Are Government aware tha.t thes~ apprentices have the same quali· 
fications as the special class apprentices who are appointed to superior posts in 
the Railways and that there is a common examination held for theirselectiop 
by the Central Public Service Commission 1 ' 

(b) How many apprentices had been promoted to superior posts before 
the 6th.:Ma.rch, 1941, and how many have been promoted since! What ~re the 
names of the promoted officers , , 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander.in.Chief): (a) The present apprentice scheme waE' de8ign~ 
to provide recruits for the non-gazetted supervisory posts, and not for gazetted 
posts. There is a separa.te scheme for the training of Indians far direct appoint. 
mt\Ut to gazetted grades. The former scheme was only introduCl6d in June, 
1936, and as the course of training is four to five years and six years in the case 
.of clothing factories, those apprentices who have so far completed the course 
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are odnsidera.bly junior to the majority of non-gazetted personnel, who are-· 
also eligible for promotion to gazetted rank. The ex-apprentices will be-
considered for promotion when they have more experience. 

The answer to the second part is in the affirmative, at the time when the-
apprentices are selected but the cour~ of training is different. 

(b) No apprentices have been promoted to gazetted posts so far in Ordnance 
factories. In the Clothing factories, two ex-apprentices are on probation as· 
Assistant Works Managers. Their names are Messrs. S. N. Gupta and Amar 
Chand. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: His Excellency 
the Commander-in-Chief said that he was looking' into the whole question. 
What has been the result of this examination 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I have already stated. 
what the position is at the moment. The question has been investigated 
but I do not know if the Honourable Member expects results in a matter ot 
this kind in a few months. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What I 
want to know is whether any decision has been come to in respect of the· 
policy involved in the matter and the Honourable Member has not answered. 
that. 

To HONOURABLE MR. A. DEC. WILLIAMS: I do not see how I can 
be called upon to make a statement of policy in reply to a supplementary 
question. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I referred to· 
the reply given by His Excellency the Commander-in-Chief on the 6th March. 
1941. and it was with reference to that that I wanted to know whether any 
decision had been come to. I am not springing &By surprise on the Hi>Dourable 
Member. 

TIm HONoUBABLE THE PRESIDENT : "1fHe has said that it will take some-
months to show the results. 

TIm HONOURABLE PANDIT HIRDAY NATH KUNZRU: I am. not 
referring to the results. But what is the policy that has been laid down whicb. 
may be expected to show satisfa:otory results in course of time 1 

TIm HONOURABLE THE PRESIDENT: I quite agree with the Honourable-
Member (the Honourable Mr. Williams). He has stated that he is not here to, 
explain the policy. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: My " Question. 
relates to policy. What are the Government Members here for if they say that 
it is not their business to explain the policy of Government 1 

TIm HONOURABLE THE PRESIDENT: That is your view. Every 
Government Member is not bound to tell the House what is the policy. 

TIm HONOUlWSLJI PANDIT HIRDAY NATH KUNZRU: I can under-
stand Government saying they will not reply to a question, but I cannot 
understa.nd any representative of the Government saying that he- is not here 
to explain the policy of the Government to the Council. 
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THB HONOUlU.BLB THE PRESIDENT·: I. quite agree with yo~ Un-
-.fortuna.tely the Government Members often are too ready to reply. If they 
-remained silent they would have less difficulty. Sometimes they are too 
..anxious to give all the informa.tion ava.ila.ble and Honourable Members take 
:advantage of it. 

NUMBlllR OF OFFICERS APPOINTED TO THE ORDNANOB FAC'l'OBIBS. 
122. Tu:E HONOURABLE PANDIT HIRDAYNATH KUNZRU: (a) What 

··is the number of officers appointed to the Indian Ordnance Services since the 
previous question was answered and how many of them are Indians' 

(b) How many (i) Indians and (ii) Britishers are being trained as officers 
for employment in the Ordnance Services 1 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
·the Commander-in-Chief): (a) The total number appointed since the 6th 
·Ma.rch, 1941 is 57 of whom 20 are Indians_ 

(b) Six Indians are being trained to assume gazetted appointments in 
'()rdnance factories, No Briton is being trained. 

PROMOTIONS OF INDIAN WARRANT OFFICERS TO CoMMISSIONED BANK. 

123. Tu:E HONOURABLE PANDIT HIRDAY NATH KUNZRU: With 
reference to the reply given by His Excellency the Commander-in-Chief to 
-question No. 74 on the 6th March, 1941, will Government state whether 
Indians appointed to posts for which departmental officers who are selected 
-entirely from British warrant officers were formerly recruited have been 
promoted to commissioned r~ like the departmental officers 1 

THE HONOURABLE MR. A.DEC. WILLIAMS (on behalf of His Excellency 
·the Commander-in-Chief): Not all of them. 

Some of the work formerly attached to these posts is done by Indian 
-Viceroy's commissioned officers; some by officers holding the normal type 
·of commission, who may be British or Indian; and some by civilians who hold 
no commission, and who are Indians. In some cases, such civilians have been 
,granted commissions. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What was 
-the total number of officers appointed to posts which were formerly held by 
d.epartm.~tal officers and how many of theDl hold commia8ions or gazetted 
:rank , 

THE HONOUiu.BLE MR. A. DEC. WILLIAMS: I should require notice 
'ofthat, Sir. 

PRISONERS OF WAR AND DETENUS. 
124.·THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) Will 

-GovernmeJ)t lay on the table copies of the rules relating to the accommoda.tion, 
·diet and general treatment of (i) the prisoners of war detained in this country 
and (ii) the detenus 1 

(b) Does any officer belonging to a neutral country in charge of the interests 
in India of the nations to which the prisoners of war belong inspect the camps 
wher,e these prisoners are detained 1 If so, what is his name and designation, 
how often does he inspect the camps and to whom does he report 1 
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, :. (~l HQV:~ ant ·a,riQ~~eri.ts b~m~ae;for t~e < p~iiodi~~(uispec~ion, 
by nott-offi'cla,lVlSltprs of places' where the detenus are kept 1 

THE HON'OtTllA:BLEMtt.E. CONRAN· SMITH : (a) (i) The rules relating 
to the accommodation, diet and general treatment of prisoners of war detained 
in this country, are contained in the International Convention relative to the 
Treatment of' Prisoners of War completed at Geneva on July 27th, 1929, and 
ratified on June ,23rd, 1931, a copy of which is in the Library of the House. 

(ii) A copy of Government's order regulating the conditions of detention 
in the Deoli Detention Camp was placed in the Library of the House on the' 
lOth December, 1940. 

(b) The Representative of the Neutral Country charged with the protec-
tion of the interests of enemy belligerents is also charged with protecting the 
interests of prisoners of war. He is entitled to visit camps where prisoners 
of war are detained at all times, and at his sole discretion. Spain is the Neutral 
Power entrusted with the protection of Italian int~rests in those parts of India 
where prisoners of war are detained, and the Consul for Spain in Bombay is the 
individual immediately concerned. The Consul reports directly to his own 
Government. 

(c) The Deoli Detention Camp Order does not proyide for the periodical 
inspection of the Camp by non-official visitors. This matter is, however, 
at present engaging the attention ,of Government. 

, THE HONOU&ABLE MR. P. N. SAPRU ,: Is Deoli the only internment 
camp under the GQvernment, of India or are there other camps also i.or the 
detention of detenus1 

THE HONOURABLE MR. E. CONRAN-SMITH: If the Honourable 
Member is DSing the' ,word " Camp'" in the strict sense, the answer to the 
first part of his question is in the affirmative. There are however 'other security' 
pl'~ners in j.a.Us in Centrally administ/3red area:s. '. , . 

NUllBD:Oll'lNWNSENLIBTEDIN TIiE lNDIANAltMY lI'BOM ISTSBl'TEMBER,. 
1939. ' 

125. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) What 
is the .total n~mber of Indian soldiers enlisted in the Indian Army since .he 1st 
September 1,1939' ,1 

~b) Will Govtll'DlD.ent lay 011: the table a- statement cla.88ifying,tbereoruits 
according to the (i) provinces and (ii) communities they belong to 1 

, THE HONOUBAllLE MR.A. DEC. WILLIAMS (on behalf of His ~xoellency 
the Commander-in-Chief): (a) and (b). !regret I cannot supply the informa-
tion asked for by the Honourable Member as Government consider it is not 
in the public interest to do so. 

. . 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is this too 

governed by the reply given by His Excellency the Commander-in-Chief to 
Mr. Hossain Imam's question to which the Honourable Member referred 
the other day 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: Yes, Sir. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it a-fact 

that that question of Mr. Hossain Imam's related only to officers 1 
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t' TmLHol5foit:am:i!:/MBI·!A. :DE'C;' WILLIAMS·: ° That··.JIla.y%be-;~i,ffut it 
does not affect the fact that these figures~ should not' be given 'olit.! "Ii.; ;.' 

NUMBER OF INDIANS RECR"C"ITED FROM ENLI!lTED AND NON-ENLISrN:DCLASSB8, 
FOR THE INDIAN ARMy. 

126. THE HONOURABLE' P.uoD~( 'HIRDAY NATH KUNZRU: '(a) ls 
it a fact that the Council passed an amendment moved by His Excellency the 
Commander-in-Chiefto a Resolution on the 6th March, 1941, recommending 
to Government that " the army authorities should now review sources of, 
manpower throughout the .country and· should exclude no clMs or area from. 
consideration for recruitment in thc formation of new units" 1 ' 

(b) What is the number of Indian soldiers recruited from the enlisted and 
non-enlisted classes in each province during the periods (i) 1st September, 1939 
to February, 1941, and (U) March, 1941 to October; 1941 ! 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency. 
the Commander-in-Chief): (a) Yes. , 
, (b) Government consider that it is not in thepu:blicinterest' to give the, 

actual numbers of Indian soldiers ieer:nited. I would,' however, give for the. 
information of the Honour&ble ~~nibet'the percentage~' '. 

(i) Percentage ef post-war classes to pre-war ;c1aPes,remvited 
during: the period Ist,September, 1939. to 28th February, 
1941 .;·w .' .' .:. .' S'o per cent. 

(U) "Percerita.ge of p08t-.ar- classes to:pre-war clasBtis recruited 
for the period 1st March, 1941 to the 30th September, 
1~41. . " .. " ' '.; . . 6'p per cent. 

B.lil-EJrlPLOYlIoIENT OF lIB., F. T. JONJIlS, AFTERBBtmEMElf!r. 

, 127 .. Tlm-Hql!fO~~ p~~~ BJRti.U:' NA[,H KUNZRU: '(a) Baa.' 
Mr. F. T.,Jones;.;@tireci· Ohief;~in~, beea l'a-emploYed: by: GQvernment ,. 
If so, what are his duties 1 If he was granted~e][,teDBh)D before hiU'etirew.ent. 
what was its duration 1, . " 

~ha~~! ::;!=;al~,h!f!~~j~~;n~w:ddf~~1~:~~=:tlary~ 
(e) Wha.t are the. rea.SoDS {pr ;w4kih ke h~ been ~~pIQyed 1 
THE HONOURABLE MALIx Sm FIROZ KHAN NOON: (a) Mr. F. T;' 

Jones he.s been re..empIQy:ed· in iihe tempor .. ty,pollt ofS1Jee1 . Control Adviser 
(Labour Departmen~) for a p~rio.d Q~ ~iJFi .months in the first instance with 

. effect from the '3Oth July, 1941;· "His-dlities:areto &dvise the Depa.rtment of 
Labour in operating the quota allotted to it for eSsential civil needs under 
the Iron and Stee,I (Control of ,Distribution) OrdeJ.", 1941. In addition, he 
perfor.ms the duties of Rent Controller in Delhi, and, since the introduction of 
the Simla Rent Control Order, in Simla also. Mr. Jones was ilot granted any 
extension before retirement. 

(b) Mr. Jones's sa.la.ry is Rs. 1,000 per mensem in &ddition to his pension. 
He also receives an additional pay of Rs. 250 per mensem for performing the 
duties of Rent Controller. 

(e) Mr. Jones was re-employed as Steel Control Adviser (Labour Depart-
ment) because he possessed the technical qualifications and the experienCe . 
required for the post. 
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TIQI HONOtJ'lUBLB PANDIT HlRDAY NATH KUNZRU: Where did 
;he acquire tliistechnica.l experience , 

THE HONOURABLE MALIK Sm FIROZ KHAN NOON: During his long 
: ·l8rvice as Ohief Engineer in the P. '\\T ~ D. 

THE HONOURABLE PANDIT HIRDAY NATHKUNZRU: Could not 
',the Chief Engineer then be asked .to lend an officer of his own Department' 

THE HONOURABLE MALIK Sm FIROZ KHAN NOON: Government 
Departments are always kept at the very minimum in order to keep down pub. 
lie expenditure so there are no spare officers in Government departments to 
do other work. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: There is no 
: saving to Government. Why was not a service man appointed to this superior 
post and a subordinate made to do his work instead of appointing a retired 
. man to this post t 

THE HONOURABLE MALIx SIR FIROZ KHAN NOON: That is a ques-
tion of opinion, whether a man should have been taken out of the service and 
made to do this work or a man recruited directly from outside. Speaking 
from my experience I can say that during the war in similar cases Govern-
ment departments often have to go to industry and. various business houses 
: to ask for the loan of their officers for certain work in connection with the war ; 
,and I think it would not have been right to disturb the ordinary working of 
the Department in this case and the advisable thing was to have an outsider 
·_to do this work. -

THE HONOUBiBLE 'PANDIT HIRDAY NATH KUNZRU: The point 
:is this, that an officer of the Government might have been appointed to a 
_superior post and a retired officer to a compara.tively subordinate post. That 
_has happened in Engla.nd in connection with the R. A. M. C.Senior officers 
.have patriotically offered ~ occupy junior posts 80 that men already in· the· 
service should occupy superior posts. 

THE HONOURABLE MALIx Sm FIROZ KHAN NOON: . I understand 
;the Honourable Member feels that the De~ment should have taken a J)lan 
:from inside the Department, but the -Department felt they should. take a 
man from outside .the Depa.rtment. There is a difference of opinion. I cannot 
.add to my answer. 

To HONOURABLlII TIlB PRESIDENT: It is a mere matter of opinion. 
THE HONOUUBLE PANDIT HIRDAY NATH KUNZRU: Everything 

fielDS to be a matter of opinion here. 
THB HONOURABLE MALlX Sm FIROZ KHAN NOON: That is quite true 

everywhere. .' . 

NUMBER OF OFFICERS UNDER THE DIRECTOR OF PUBLIC RELATIONS, 
DEFENCE DEPARTMENT, APPOINTED AS OBSERVERS IN CoMlIIANDS, ETC. 

• • 
128. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) Have 

·Government attached observers to the various Commands in India and in 
other places where Indian troops have been sent 1 If so, what are their duties' 
.and numher and where are they serving 1 
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(6) How many of them are India.ns' Will Government place on the table 
a list showing their names and salaries ! 

Tm: HONOURA.BLE MR. A. DEC. WILLIAMS (on behalf of His Ex~llen~ 
the Commailder-in-Chief): I lay a statement on the table. 

It is understood that by observers the Honourable Member means officers ~r the 
Director of Public Relations, Defence Department. . 

(a) As regards the first part of (a) provisions has been made for the appointlment of 
Deputy Assistant Directors of Public Relations to the Headquarters of Army Commands 
in India, but, barring the attachment of an officer on special duty to Northern ColIIID&nd 
Headquarters to deal with publicity in connection with the North-West India Air DefenM 
Exercises, these posts have not yet been filled although it is the intention to make the 
appointments as soon as p088ible. Their duties will be to provide news of military acth,itiell 
in the Commands to which they are attached and to assist by decentralization ofthe Publie 
Relations system in procuring closer contact between the local press and public and tho 
military in their respective areas, and to conduct parties visiting military establishplent .. 

With Indian troops overseas there are at present six Public Relations officers proper, 
plw one photographer, one cinema photographer, and an officer broadcasting expert. 
These officers are now serving in the Middle East, Iraq, Iran and Malaya. Their functioJJ8 
vary according to local circumstances. In all theatres the Indian Army Public Relaticma 
units are responsible for providing background news coverage, photographs and cinema 
films of any operations in which Indian troops may be engaged. about outstanding feats 
of gallantry and of the daily life of Indian troops, and the ,material so procured is distributed 
by the Director of Public Relations through various agencies to the Indian and wOllld 
press. In addition, they have to conduct where necessray accredited war correspondents 
on visits to Indian formations and also provide news agencies and correspondents direct 
with information about Indian Army units. Similarly they are expected, when occasion 
arises, to arrange and conduct the tours of distinguished visitors. 

The Middle East unit, in addition to these functions, administers on behalf of Gen8lal 
Staff the distribution of news and broadcasting to Indian troops, arranges recordinga of 
messages fram Indian soldiers to their relations, and produces in Egypt various news sheets 
for the troops, including a local edition of .. Fauji Akhbar n. For this latter purpose a 
special officer of the General Staff is attached to the unit. 

In Iraq and Iran, Public Relations organisation being in the Indian Command. is 
entirely responsible for the news service about all the forces in the Command. whether 
British or Indian, and for accredited war correspondents. 

In Malaya, besides ,securing news and pictures of Indian troops for publication in India 
and elsewhere, the Pllblic Relations Officer has charge of the Indian section in the combined 
Services Publicity Bureau e.t the Headquarters of the Far East Command. Frqm this 
Bureau news and photographs are distributed both to Malaya and to the world press • . 

(b) As regards part (b) of the question, of these ten Publio Relations oftlcers selTing 
ov_ at present, five are Indians_ They oomprise a major, who is a second grade staff 
officer, two captains, one lieutenant and one second lieutenant. They receiTe the pay of 
their rank and grade and the usual overseas allowances, plw in the case of the two lowest 
ranking officers, intelligence pay at RB. 66-11-0 per mensem. The names of these officenl 
are mentioned below, but it should be pointed out that several of the officers concerll84lllll'8 
drawn frQlll units of the Army and are liable to revert to their units, or to be transferred 
to other apPoinlulentis. The list of names has therefore no degree of permanence, alS otBcers 
are attached ~o Public Relations duties as and when the aituation requires. 

Namu·o! ofIlcer6 ~ abotIe. 
1. Kajor K. L. Atal (G-!). 
2_ Captain 111. L. Katju (Captain). 
~ ~ptain 111_ K. U. Nayar (Captain). 
4_ l.ieutenant A. N_ B. Murhti (Lieutenant)_ • 
5. 2nd Lieutenant .Shams Arif, (Pay of Intelligence oftlcer.) 
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DasTIOJ( 01' THB WORDS .. I..ABouRER" AND "MENIAL" FB.OJ,t THE BuLBs 
AND REGULATIONS OF STATE-MANAGBD" RAILWAYS. 

129. Tlm HOJ(OURABLE MR. P. N. SAPRU: Is it a. fact tha.t the 
E. B. R., the E. I. R.;the G. I. P. R. and the N. W. R. classify the staft" as 
labourers and menials! If so, will Government state the authority under 
which suoh ola.ssification is made and if there is no suoh authority do 
Government propose to prohibit suoh ola.ssification and to instruot those 
Ra.ilwa.ys to delete the words "labourer" a.nd" menial" from they. rules 
andregu1a.tions ! 

THE HONOURABLE MR. S. N. ROY: Though the phrase" d&ily ra.ted 
la.bour .. is used to desoribe manual workers, there is no classification of the 
kind "mentioned. In faot the term " menial" is no longer in use. The second 
part of the question does not arise. 

RUBJDSUER CoURSES, ETd., GIVEN AT THE RAILWAY SCHOOL 01' 'I'BANs-
I'ORTATION, CHANDAUSI. 

130. Tlm HONOURABLE MR. P. N. SAPRU: Will Government state the 
speoifio page of the reports for the years 1937-38-39-40-41 by the General 
Ma.na.ger on the administration of the E.I.R. wherein a review on the 
working of the Senior Assistant Station Ma.sters' Refresher Course at the 
Railwa.y Sohool of Transportation, Chandausi, is given and if such a review is 
not taken into consideration for the reports, the reasons therefor , 

THE HONOURABLE MR. S. N. :ROY: Pages 112, 106, 113-14, 114-15 in 
the Reports for the years 1937-38, 1938-39, 1939-40 and 1940-41 contain the 
observations made on the instruction, including refresher courses, given at the 
Chandausi Sohool of Transportation. The second part does not &rise. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OF THE COUNCIL: Sir, in pursuanoe of rule 25 of the 
Indi.a.I). Legislative Rules, I lay on the table oopies of the following BilliJ whioh 
were passed by the Legislative Assembly at its meetings held. on the 13th a.ud 
14th November, 1941, namely :-

A Bill further to amend. the Excess Profits Tax Act, 1940. 
A Bill to regulate the extent to which railway property shaJl lle liable 

to taxation imposed by an authority within a Province. 
A Bill further to amend the Indian Companies Aot, 1913. 
A Bill further to amend the Trade Marks Act, 1940. 

CENTRAL ADVISORY BOARD OF EDUCATION IN INDIA. 

TmI HONOURABLB THE PRESIDENT: With reference to the anno~oe­
ment made by me on the 13th November, 1941 regarding Domination to the 
Central Advisory Board of Education in India, I have t& annonnee that the 
Honourable Sir Ramunni Menor has been nominated to it. As there is only 
one candidate for one v&e&noy duclare him duly elected. 



INFOlUlATION PROlllISED IN REPLY TO QUESTIONS LAID ON ~HE 
TABLE. 

TIm HONOUlU.BLE MR. A. DEC. WILLIAMS (Defence Co·ordinatiOll Bee. 
retary): Sir, I lay on the table the information promised in reply to questions 
Nos. 153 and 154 asked by the Honourable Pa.ndit Hirda.y Nath Klinzru 
on the 2nd April, 1941. 

Question No. 163. 

BALlI 01' BUNGALOWS IN POONA CANTONJIBNT. 

(G) [t is assumed that the question reiates to sites held under the old BuIes, Regula. 
tions and Orders in force in the Cantonment. If so, the a.nswer to the first part of the 
question is in the affirmative. With regard to the second part tbe II&DOtion is required 
under the regulations governing the tenure of the sites. 

(b) Purchasers are asked to give an admission certificate which merely 8WIUIl&1'isN the 
eonditions on which the site is held. The certificate, which in its present form IIUIIllD&l'iEe 
the provisions of the various Rules, Regulations and Orders in force from time to time, i. 
UDder the ezistiDg orders of Government only to be taken when the tranBf'eree .-. 

QuutWnNo.164. 

MOBTGAGB 01' PBOPEBTY IN POONA CANTONIIBft. 

(G) to (e). The answers given to question No. 153 apply equally in the cue of 
transfers by mortgage and partition of family estates. 

As no C&I!IIII of transfer by an executor to a legatee have, as far as is known, occurred 
tbe part of the question in respect of them does not arise. 

THB HONOURABLE MR. C. E. JONES (Finance Secretary): Sir, I lay on 
the table the information promised in reply to questi6n No. 58, asked by the 
Honoura.ble Mr. N. K. Das on the 5th Ma.rch, 1941. 

RtJLBS I'OB DEPABTMBNTAL EXA.JlINATIONS 01' INBPl!IC'rOBS AND ACCOUNTAnS IN TIDI 
!NOOIIB·TAX DEPABTllBft, BDIAB AND Omss.t.. 

(G) Y_ 
(b) Nine. 
(e) No. The ruIes are, however, libera.lly interpreted and benefits admissible under 

the old rules 'have been and will continue to be a.lIowed in deserving c_. 

INDIAN LIMITATION (AMENDMENT) BILL. 

TIlE HONOURABLE MR. CHIDAMBARAM CHETTIYAR (Maora.s: Non. 
Muha.mmadan): Sir, I beg to present the Report of the Select Committee 
on the Bill to a.mend the Indian Limitation Act, 1908. 
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· " ' .. ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL. 

THE HONOURABLE MR. G. S. BOZMAN (Secretary, Indians Overseaa 
.Department): Sir, I move:-

, .. That the Bill furlher to am8nd the Aligarh Muslim University Act. 1920. for a certain 
pui-pose. &8 passed by the Legislative .Assembly, be taken into consideration." 

I do not think that the House will require me to make any remarks on 
this Bill. The Statement of Objects a.nd Reasons is complete and shows that 
the Bill is merely designed to fill a gap which exists in the Act as it stands at 
present. 

Sir. I move. 

·T:aE HONOlTBABLE Sm MUHAMMAD YAKUB (Nominated Non-Official): 
Sir, I rise to lend my hearty support to the Motion made by the Honourable 
Member. When the Muslim University Act was passed in 1921 we had no 
girls' institution at Aligarh. Since then, first a girls' school and afterwards 
a girls' 'College was established at Aligarh, and as there was no provisio~ in 
the Muslbn University Act to allow girl students to appear for the examma.· 
tion ~t was very inconvenient for Muslim girls to appear for the examination. 
In fact they had to appear as private candida.tes and it was to remove this 
difficulty that this amendment was introduced. I am very glad that the 
Bill has been passed by the Assembly and is now before this Ho~e and I lend 
my support to it. 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: 
Non-Muhammadan): Sir, I should like also to give this Bill my hearty 
support. It is intended to enable the Aligarh University to admit to its 
privileges a Degree College which it is proposed to organise at Aligarh. I am 
glad that our Muslim brothers are taking so much interest in women's educa· 
tion. The future not only of their community but also India depends upon 
the emancipation of women. I hope. Sir, that there will be more radical 
social change; in the constitution of both Muslim and Hindu society than we 
have had so far. ' 

With these words, Sir, I would like to give this Bill my support. 

THE HONOlTBABLE PANDIT HIRDAY NATH KUNZRU (United Pro. 
vinces Northern: Non.Muhamp1&da.n): Sir, I do not propose to oppose this 
'Bill but I should frankly have preferred that Muslim girls should receive 
education in Aligarh University in the same way as the boys are doing. By 
the establishment of a. separate college the University is to a certain extent 
eontravening the principles underlying its establishment. The Aligarh Uni. 
versity is a unitary 'teaching and residential University in the same way as 
the Allahabad and the Hindu Universities. A breach is being, made in. 
its principles by passing this Bill today which would enable women who are 
not strictly speaking students of the Aligarh University to receive its Degrees. 
However, I would not on this ground oppose this Bill. I am, on the contrary, 
glad that there is a. desire, a keen desire, on the part of Muslim girls to receive 
higher education, No one who goes to Hyderabad can fail to be struck by 
the .keenness among women in regard to education and I trust. that the BaIQ.a 
keenness will be exhibited in an ever-increasing degree throughout India.. c 
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THE HONOURABLE THE PRESIDENT: Motion moved :- '. 
ee That the Bill further to amend the Aligarh Muslim University Act, 1920, for a 

certain purpose, 88 passed by the Legislative Assembly, be taken into consideration. .. 

Question put and Motion adopted. 
Clause 2 was added to the Bill. 
ClaUS€' 3 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLE MR. G. S. BOZMAN: Sir, I move:-
.. That the Bill, 88 passed by the Legislative Assembly, be passed." 

The Motion was adopted. 

MADRAS PORT TRUST (AMENDMENT) BILL. 

.~ 

THE HONOURABLE MR. S. N. ROY (Communioations Secretary): Sir, 
I'move:-

.. That ~he Bill to alter the constitution of the Board of Trustees of the Port of 
Madras, as passed by the Legislative Assembly, be taken into consideration ... 

The Madras Port Trust Board consists of fifteen members of whom five, 
including the Chairman, are appointed by the Central Government, and ten 
are elected by oommercial bodies. Of the elected members, four are from the 
Madras Chamber of Commerce, two from the Trades Association, two from the 
Southern India Chamber of Commeroe, and one each from the Skin and Hide 
Merchants Assooiation and the Madras Piece-goods Assooiation. The last two 
bodies were given representation for the first time by the amending Aot of 
1923 which thereby raised Indian commerical representation from two to four. 
Since 1930, however, repeated representations have been received from Indian 
commercial bodies alleging that the share of Indian business interests in the 
tra.de of the Port has increased very considerably and that the existing 
distribution of seats is unfair to them. It has been difficult to collect reliable 
statistics, but the result of recent inquiries goes to show that Indian and 
European interests share about equally in the traffic of the Port. 

The Bill as introduced, therefore, sought to correct the inequality by taking 
away the two seats allotted to the Trades Association. It was considered 
desirable to avoid sectional representation, as far as possible. It was accord-
ingly proposed to redistribute the seats given to Indian Commerce by taking 
away the seat allotted to the Piece-goods Association and giving it to the 
Southern India Chamber of Commerce, in which that Association is strongly 
represented. Owing to the speoial position of the Skin and Hide Merc1tants 
Associatibn, who control nearly a quarter of the trade passing through the 
Port, the seat allotted to them was retained. The opportunity was taken to 
give one seat to the Ma.dra.s Corporation, one to a nominee of the Provincial 
Government, and to reserve one seat for a representative of LabotlI' from 
among the seats to which appointments are made by the Central Government. 

The Bill as passed by the Legislative Assembly has-
(i) increased the representation of the Skin and Hide Merchants 

Association to two seats ; 
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(iI) restored one at to the Madras Trades Associ&tion; 

(#i) given one seat to the Andhra Chamber of Commerce which is not 
, at present represented on the Trust, thus increasing the total 

number of trustees from fifteen to eighteen. 

It also provides that the seat reserved for Labour shall be filled after 
eonsultation with registered Trade Unions of Port employees, if any. 

The Bill &8 passed by the Assembly thus increases the representatives of 
Indian commerce from. four to six and reduces those of European commerce 
from six tq five. It provides in addition for one representative of Labour, 
one of the Corporation and one of the Provincial Government, leaving four, 
including the Chairman, to be appointed by the Central Government. The 
alterations made in the Assembly represent a fair compromise between con· 
flicting claims and I commend the Bill as passed by the Assembly for the 
acceptance of the House. 

Sir, I move. 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: 
Non·Muhammadan): Sir, whilst I am glad that the question of the consti· 
tution of the Board of Trustees of the Port of Madras has been taken into 
oonsideration by Govemment, I cannot wholeheartedly congratulate them on 
the actual mea.sure that ta.ey have produced. Sir, the ports constitute the 
front line of national defence and I do not agree with the view that aliens or 
foreigners should have any representation in the constitution of the Port 
Trusts. The oonstitution of the Port Trusts should be exclusively Indian and 
808 we are not in favour of imperialistic exploitation of any character what. 
ever, we can never compromise on this question that the constitution should 
be entirely Indian in character. I should have preferred-I do not want to 
disfranchise the European merchants who are here-but I should have pre-
ferred a common electorate and I should not have divided them up into the 
Indian Chamber of Commerce, the European Chamber of Commerce, the 
Tra.des Association or the other A880ciations that are mentioned here, but 
I would have had one common electorate, and I should have given in that 
common electorate the Europeans, who are resident in this country, a vote. 
Beyond that I do not think that the Europeans are entitled to any special 
consideration, a.nd, therefore, lIB a matter of principle, I am clearly and un-
equivoca.lly opposed to representation which has been provided for Chambers 
of Commerce which are exclusively European. 

I find, Sir, that the Madras Chamber of Commerce has been given four 
seats. The Indian Chamber of Commerce has been allotted only three seats. 
Now the Indian Chamber of Commerce represents much larger interests than 
the Madras Chamber of Commerce, and I see no reason why there shoUld have 
been this discrimination in favour of the Madras Chamber of Oommerce. 
The qualification of the Madras Chamber of Commerce is that it is predominant. 
ly European. The disqualification, so far as I can see, of the Indian Chamber 
of Commerce is that it is predominantly Indian, or it is almost exclusively 
Indian. Then I find, Sir, that the Madras Trades Association has been given 
one seat. Now, I do not think, Sir, that it is a sufficiently important body to 
be allotted a seat at an. As a matter of fact, I was just going througH the 
opinions on this Bill and I find that the Madras GOV'emment say that they do 
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not press the claims of the Madras Trades Association. Therefore, Sir~ I see 
no· reason why the Madras Trades Association should have been given any 
representation, particularly when the Rice and Grains Association has not 
been given any representation at all. I understand that the Rice and Grains 
Association is a bigger body than the Madras Trades Association. Sir, we 
~nnot accept the criterion of the volume of trade in the hands of each com-
munity as the basis of representation. H we accept that criterion then we 
shall have to provide representation for the Americans, for the Japanese and 
perhaps, in the post-war world, even for those with whom we are fighting to-
day. We can only accept a national basis as the criterion of representation in 
bodies which regulate the ports of our country. Imagine, for example, Sir, 
Indians claiming representation in the constitution of the Port Trust, assum-
ing that there is a Port Trust, of London. What would be the answer 1 We 
trade with so many other countries. Have we ever put forward a claim 
that, as we have got some export and some import business, we should have 
representation in the constitution of the Port Trusts of those countries! 
What is the basis for this representation 1 The basis for representation is 
that England is in a dominant position in this country; that England has 
the supreme power in this country and, therefore, Britishers are not prepared 
for racial equality. Well, that being the basis of this Bill, it is not possible 
for me or for us to support this racial discrimination. The basis of the Bill 
is, as I said before, imperialistic and we are uncompromisingly opposed 
to imperialism of any kind whatever. 

Then, Sir, I should like also to say one word about Labour representa-
tion. I am glad that Labour has been given one seat, but I should have 
liked Labour to have been given at least two seats. I think Labour had an 
equal right with Commerce to be fairly and adequately represented on this 
body. Sir, while I am not prepared to offer actual opposition to this Bill, 
I cannot look upon it as a considerable advance in the direction of giving 
Indians what is their due. 

THE HONOURABLE Sm A. P. PATRO (Nominated Non-Official): I 
welcome this Bill and lend my support to it. The only criticism that I could 
hear was that the constitution of the Board of Trustees should be entirely 
Indian and that the basic principle of this Bill is imperialistic. I do not 888 
anything in this Bill which in any way indicates that it is imperialistio or 
that it makes any distinction between European and Indian. On the other 
hand, it seems to me that the Honourable.Mr. Sapru is not aoquainted 
with the facts concerning the position of the VariOUB bodies to whom repre-
sentation has been given in this Bill--

THE HONOUlU.BLlII MR. P; N. SAPRU: I am acquainted. I have .d 
about it. 

THE HONOUBABLB Sm A. P. PATRO: You may read it in some news-
paper article which is always scrappy and which cannot be a sure guide .in 
the matter of facta. H you go into the details of the composition of the 
Southern India Chamber of Commerce, you will at once see that the persons 
who are members thereof are not wOrth anything. It is a close Association. 
And yet you find the big Dame of Southern India Chamber of Commerce 
con&isting of several members. Analyse them and you will' find aJl the 
representMives to be '" close preserve. If he knows. the details, I am sura 
my Honourable friend will not be so very eloquent in his oritiA:lism of ib:ie BioIl, 
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Then, where is the imperia.listic idea in this 1 The Trades Association 
consists largely of European traders q.nd Indian traders. It is not exclusively 
European. Therefore you will find that representation is given to the Indian 
element also in the Trades Association. What is the test of representation ! 
It is the volume of trade carried on by each orga.nisa.tion and not the numbe!' 
of members. The volume of the trade is the real test in the case of these 
institutions to whom representation has been given. The volume of trade is 
not much, though the Southern India Chamber of Commerce get representa-
tion. It is a pity that no representation could be given to the Piece-goods 
Association. They have been agitating for a representative no doubt. 
But the difficulty seems to be that many members of the Piece-goods Asso-
ciation are also members of the Southern India Chamber of Commerce and 
Andhra Chamber of Commerce and so they will have two votes instead of 
having only one vote. Any inconvenience owing to non-representation of 
the Piece-goods Association is minimised by their being represented on 
the Southern India Chamber of Commerce. Therefore, the criticism of 
my Honourable friend Mr. Sapru is not at all sound. H he acquaints 
himself with the facts, he will find that there is no racial discrimination or 
imperialistic ideas. These are phrases which are glibly trotted out but 
there is absolutely no foundation for any such expressions to be used in 
connection with this Bill. As I said, the Bill makes a very equitable distri-
bution of the seats on the Madras Port Trust and as such I welcome it. 

THE HONOURABLE Sm ANDREW CLOW (Communications Member): 
Sir, the last speaker has replied effectively to the main point made by the 
Honourable Mr. Sapru. I was a little astonished to see that he detected 
imperialistic designs in this Bill. I do not know how it furthers these at all. 
His statement that the British were not prepared for racial equa.1ity in the 
matter ofthis Bill is, I should have thouglit, on the face of it, incorrect. He 
referred to foreigders and aliens. There may be one or two in Madras engaged 
in trade, but the interests that are really represented in this Bill are interests 
that are in India and that are sharing in the commerce and industry and trade 
of India. He scented some discrimination because the Southern India Cham-
ber have been given three seats and the Madras Chamber of Commerce four. 
But he seemed to have overlooked the fact that the Andhra Chamber of Com-
. meroe has been given a seat and that the Skin and Hide Merchants Associa-
tion have been given two. As regards the Piece-goods Association, my under-
standing of the position is that the trade is sma.1ler and that all of it, parti-
cularly of the export trade, is not in their hands. The last speaker has referred 
to the presence of members of this Association in the Southern India Chamber 
of Commerce and I think I am right in saying that they are a.lso in the Andhra. 
Chamber of Commerce, perhaps even in larger numbers. 

THE HONOURABLE Sm A. P. PATRO: Yes. 
THE HONOURABLE Sm ANDREW CLOW: I notice that criticism of this 

Bill, both here and in another place, seems to emanate from those who live 
. a very long way fl'9m Ma.d.rs.s while it had. the general support of those who 
. are familiar with conditions in their own port. 

To HONOURABLE THE PRESIDENT: Motion moved :-
.. That the Bill to alter the CODBtitution of the Board of ~ of the Port of Madras 

,,' .. p.-d by the Legislative ~bly. be taken into consideration. .. • 
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Question put a.nd Motion adopted. 
CIa.uses 2 to 4: were added to the Bill. 
CIa.use 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

To HONOURABLE MR. S. N. ROY: Sir, I move :-
.. That the Bill, .. p.-l by the Legialati.ve Assembly, be ~ .. ' 

The Motion was adopted. 

, 
lGO 

. The Council then adjourned till Eleven of the Clock on Tueeday, the 18th 
November~ 194:1. 




